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Rate Orior of the Triwunal
L] - ’ E:
18.5.07. i The claim of the applicant is that

From April 1999 to 28t - April, 2001 the\

a.ppéicants_ have been continuously
Wéxﬁdng as Casual labour. On 2001 the
apphcants were terminated from their
services. The applicants have appreached
thid Tribunal hy filing of 0.A.No0.353 of
200 ifor the tem.pararjr
This Court has

passed an order dated 11.2.2002 directing

granting

th.es,. respondents to consider the case of
therapplicants and the services of the all
240 days

the workers who waorked for

\_v:iﬂ:_mut taking note of the artificial breaks.
Suljsequently again the apia]icanm have
approached this
0.A.No.94 of 2003. On 25.02.2004, the
Tribunal has disposed of the said OC.A.

Tribunal

directing the respondents to consider the

Contdf -

by filing
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- Post the matter on29.8.07., .
L ' s * -\\ . ‘ \ ’

Vice-Chaijrm

18.5.07
case of the applicants. The 'I‘nbunal
olwerved that the apphrants case be-
considered under DOPT 0. M dat?d
07.06.1998. On 30. 11.2004 (Annexuz.e H)
' the respon&ezit has passed an order in
e \terms of the judgment and order passed
o by this Tribunal on 25.02.04,
. stated’ that none of the applicants. have

it was

completed 240 days in bwo consecutma

years and as such they are not enﬁﬂmi for’

thpmaxy statu% -
I ‘have heazd Mr.J.L. Sarkar learned
i/ .counsel. for 'the app}memts Mr. - M.U.
. -1 ‘Ahmed learned Addl. C.G.S. C.. for the
| respondents T o ‘ .:“

© In the facts and c:rtmm%tances Tam. -

of ﬂfle view that the application has to be

admitted. admitted. }.ssugi { .

L no’uce on ‘the respondents Pmt the matter ,

Apphcatmn 18

Vice-Chairman.
‘.j ')
P . :."
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~ Counsel for the rmgondentq {vanie&g

time to file written statement. Let it he Qon

Post the matter on 30.7.07.

 Vide-Chairman .
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20.8.07 Lit the case be posted on 21.0.07
for filing written statoscat,
Poust on 21.9.07 for order. i
Vice Chairman
Pg
V‘}?\ ¢ -
17.9.07 {
I
A
Im i
17.9.07 Let the case be listed on 10.10.07 for /\j
wle wot ’6\'\.90/?‘ o filing of written statement. Post the mater
. on 10.10.07 for orders. \
2k 907 - L
Vice-Chairman ‘\
Im
Wla mob Yized,
f 10.10.2007
e
9 \Ld) ‘69‘ t
Wls wmob filad,
L Rejoinder, if any, may led, before the
\L‘#‘?—‘S} '
next date.
\
A\
(Khushiram (M.R.Mohanty}.
Member{A) Vice-Chairman //
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10.10.2007
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10.10.2007
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19.11.2007

/ob/

0T opsyer

\»;3.
Written Statement has been filed in this case.
Desgite four adjournments granted to the
Applidant, no rejoinder has been filed as yet.
Call this matter on 26.11.2007 for
final disposa/hearing. Mr.G.Baishya, learned

St,Standing\ Counsel appearing for the

Rejoinder, if any, tay be filed, before the
next date.

{(Khushiram

(M.R.Mphanty)
Member(A)

Vice-Chrirman

Mr.M.U.Ahmed, leamned Addl.
Standing Counsel appearing for the Central

Government is absent. No Written Statement

-+ - has been filed.
Call this matter on 19.11.07.

M | (M.kﬁ;%

Member(A) Vice-Chairman

No written statement has yet been

filed in this case. Mr.M.U.Ahmed, leamed

~ Addl. Standing counsel' for the Union of
India undertakes to file written statement
by 17t December, 2007.

/

Cal this matter on 17.12.2007

awaiting reply from the Respondenfs.

i

(Khushiram) ' (M.R.Mohanty)
Member (A) Vice-Chairman
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O.A. 36/2007 -

17.12.2007 Mr.A.Dasgupta, learned counsel for
the Applicant is present.

P No wiitten statement has eredyawp'

been filed in this case.

Call this matterr on 21.01.2008
awaiting written statement from 1hé

Respondents.

w]s met iled. | % \

‘ (M.R.Mcohanty)
Q____ fob]

Vice-Chairman

;rmmi T 21. 01 2008 Mr. M. U. Ahmed learned Addl
Hi ot / ' Standmg Counsel appearing for the
Respondents undertakes to file written
statement in course of the day. He is also
instructed to serve the copy of the written
o . -+ ... statement on DrJ.LSarkar, learned

.,_._\Li\ \ Q’& , ... counsel, who has been instructed by-the—""

o Wieana =Se o8 &\sk\\.,s_ ..+ .party in the matter, appearing for the
G\.—-&g«/ &—g Lis. R‘Q‘&\?Q\AS\I\M .

Applicant. Registry is to accept the

'\I\g\\ ... . written statement, if the same is in the

l

order. .

ne e Dr.J.L.Sarkar, learned ' counsel

R T e ‘appearing for the Applicant undertakes to
Ovole v OG/(’ g / 8| / o0& - . file rejoinder on behalf of the Applicant by

Aend” A D/fee f'an 18% February, 2008.

(.A"C’ + JJYV’ A Ca o o | Respondents shogld produce a copy
of the O.M. dated 07.06. 1988 and the

tK j .'LO 17 Jbﬁ‘) <7¢057L :.'su‘bsequent Schemé ‘of 1993. The

%10& ﬁ//\/é* 324 14_032_7 Respondents should disclose any clear
58
g

terms about the days of engagements and
@ZL: 2 0/01/ 0 . / the breakup periods of the Applicants by
15t February, 2008.
Call this matter on 18.2.2008.

\A')/,_Q,\ wot 13)(}20( . Send copies of this order to the
Respondents in the address given in the
T .0 o8 OA.
‘5 .z—rag! %
(Khushnam) (M.R.Mohanty)

T - Namh ol AN . Xima - haAairman
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02.04.2008 -

0.A.36 07 e LY

Mr. 8. Nath learned cégnsei on "‘ :
behalf of Mr. A. Dasgupta, learned "~ * .
counsel appearing for the Applicant
prays for four weeks -time to file
rejoinder. Mr. M. U. Ahmed, learned
Addl. Standing Counsel appearing
for the Respondents is present.
Awaiting ﬁhng of the rejoinder the
case may be listed for hearing on
102.04.2008.

Call this matter on
02.04.2008. |

{Khushiram)
Member (A)

Heard Mr. Asish Dasgupta, leamed

- counsel appearing for the Appﬁccm‘ and
- 'Mr.M.U.Ahmed, learned Addl. Standing counsel

- fo costs.

“ Khushiram} {M.R.Mohanty)

d;‘)’peoﬁng for the Respondent Depariment. We

also perused the materials placed on record.

For the reasons recorded separately this

O.A. stands dismissed. There shall be'no order as

~

Member (A)_ N

-

* Vice-Chairman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 36/2007

DATE OF DECISION : 02-04-2008

Shri Heeralal Rawath & 29 others

eveanaas e iereereeaann erenens et e aaas Applicant/s
By Advocate Shri A. Dasgupta
S S ST veeensese....Advocate for the

Applicant/s
-Versus -
Union of India & Ors. ‘
...... e .. RESPODdEnt / S
Mr M.U.Ahmed, Addl. C.G.S.C , :
....... et teteer et ietereenceaeteanrntinsereniennnnenenesnennssa. AdVOCate for the .
' ' Respondent/s

CORAM
THE HON’BLE MR MANORA‘NJAN MOHANTY, VICE CHAIRMAN

THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed to see

the judgment ? Yé{/ Neo
2. Whether to be referred to the Reporter or not ? Yes/Ne
3. Whether their Lordships wish to see the fair copy of the
judgment ? Y L \}@87' No. -
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.36 of 2007. |
Date of Order : This the 2nd Day of April, 2008. - /
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHATRMAN
THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

Sri Heeralal Rawath

Sri Rubul Mout

Sri Umesh Kumar

Sri Kiran Goswami

Sri Upendra Raut

Sri Mohan Tanti

Sri Jaimangal Rawath

Sri Phonen Gogot

Sri Kanak Das
10. Sri Kailash Yadav
11. Sri Hiralal Kurmi
12. Sri Nar Bahadur Thapa
13.  Sri Tenzeng Das ~
14.  Sri Jiten Sarkar ;
15. Sri Chilan Duarah ' |
16. Sri Loknath Baruah
17. SriRobinDas - )
18. Sri Midul Das , '
19. Sri Kadam Phukan _ ,
20. Sri Rupam Das ‘
21. Sri Bijay Gogoi ‘ o
22. Sri Rajen Saikia
23. SriBinod Das
24. Sri Rajib Rajkhowa
25.  Sri Amrit Tanti
26. Sri Binod Dihingia

- 27.  Sri Atul Chetia
28. Sri Fulena Prashad
29. Sri Kulendra Gogoi
30. Sri Manik Chetri e Applicants

© 03Ot WD

By Advocate Sri A. Dasgupta
Versus —

1.Union of India

(Represented by Secretary to the
Govt. of India, Ministry of Defence)
New Delhi-1.

2.General Officer Commanding,
2 Mountain Division,

A —



Clo 99 APO

3. General Officer Commanding,

4 Gorps, Clo 99 A.P.O

4.Commanding Officer,

2 Mountain Division,

Ordinance Unit,

Clo99 AP.O o ~ ..o......Respondents

By Mr M.U.Ahmed, Addl. C.G.S.C

ORD ER (ORAL)

KHUSHIRAM, (MEMBER-A)

The Applicants, 30 in -number; have claimed that they

" continuously (with intermittent breaks) worked as casual labourers

(between April 1999 to 20(’)1)4with the 'Re.sponden'ts and their services -
were terminated. (without conferment of temporary status in terms of
the scheme of the 'Government of India)and that they were thrown out
of the job during 2001. They had earlier approached this Tribunal with
0.A.353/2001; which was disposed of (on 11.02.2002) by gelnandmg the
matter to the concerned authority with‘direction to exmﬁine the caée of
the Applicants, on merit, in the light of the scheme of 1993 and that,
while doing so, the authority should take note of the services of all the |
workers who worked for 240 days v&ithout taking note of the artificial
breaks and that the department shall remain free to take a decision in
thé matter; on merit, by keeping in mind its ﬁeed, the availability of
work and the object of the scheme. The responden;cs were also directed
by this Tribunal to complete the exercise within foﬁ months and pass

necessary speaking order as per law. The Respondents complied with

the order by passing a speaking order, on 24.05.2002, stating that the

Applicants were employed on daily wage basis by the Respondents and

e
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they were neither working prior to nor on the date of issuance of the
Government of India Notification of 1993; that, temporary status, in
the premises, was/were not available to be conferred on them and that,
therefore, their claim for grant of temporary status was rejected. The
Applicants again challenged the said decision dated 24.05.2002 before

this Tribunal, by way of filing 0.A.94/2003; which was decided (on

~ 25.02.2004) with direction to the Respondents to re-consider the case of

the Applicants subject to the eligibility criteriafon fulfilling the
eligibility condition as per DOPT circular dated 07.06.1988. The

Respondents have, again, complied with the order of this Tribunal and

L]

passed an order (on 30.11.2004) inter alia stating therein that the case
was considered in depth (with reference to relevant documents) by the
Respondents. Relevant portion of the said Order dated 30.11.2004
reads as under :-

“(a) Applicants were sponsored by Employment

Exchange, Dibrugarh.

(b) Not even a gingle applicant has completed 240
days of continuous service in two consecutive
years. All applicants have a break in service.”

.o......no applicant meets the laid down eligibility

criteria for grant of temporary status. Therefore, it is

not possible on the part of the unit/department to
confer temporary status to the applicants, 31 in
numbers in 0.A.94/2003.”

(4

The above decision of the Respondents are subject matter of challenge

~in this Original Application filed under Section 19 of the

Administrative Tribunals Act 1985.
2. The Respondents have filed written statement stating that
the Respondents (2 Mountain Division Ordnance Unit) being

responsible to provide logistic support to all the units dependent on it,

had to take workload which had increased fnanifold and, as a result of

1_—



additional role assigned to the unit in Counter Insurgency bperations,
thej had to seek approval from ' the superior authority of the
Headquarters for engagement of labourers; for the dependent units
which were spread in vast areas (700 km x 700 km) located in remote
' Upper Assam and Arunachal Pradesh and because it was requested to
take care of the work load which is of non routine.nature. In the instant
case the payment to the labourers ‘were made by thé CDA at the end of
the month. The names of the candidates, béfore their engagements,
v?ere obtained from District Employment Exchange at Dibrugarh and a
Board of | officers was convened to assess the suitability of the
candidates. It is the .case of the Respondents that sino,e‘ none of the
Applicants Wére ever employed prior to the notification of the hscheme
(.e. 10.09.1993) nor any of them have rendered continuous service of
240/206 days, as the casé may be, on that date;

témiooMry status on them was not conferred. Moreover, regular troops
having been made available to undertake the chailenge of additional
task, the necessity 0f engaging porters was 'stopped and, therefore, the
Appljcants ‘were not employed/eﬁgaged thereafter. It is further case of
the Respondents that 1993 schemé, being an one time scheme for grant
of temporary status etc. and the same 38 not béing a continuous scheme,
the Applicants cannot claim any benefit thereunder and that since not
even a single Applicant had completed 240 days in 2 consecutive years,
the claim of the Applicants are not sustaibable.

3. | We have heard Mr A Dasgupta, learned counsel appearing
for the Applicants and Mr M.U.Ahmed, learned Addl. Stahdhig counsel

for the ‘Respondeﬁts and perused the m;aterials placed on record.

S
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4. Tt is a clear case, where Applicants were engaged as casual
labourers long after the notification of the scheme of 1993. Under the
said scheme, those who were under casual engagements, on the date of
issuance the said notification, they were to get benefit of the said
s¢heme. To say in other words, it was an one time scheme ineant for the
casual labourers engaged on the date of issuance of the
Notification/Scheme of 1993. Therefore, they are neither covered under
the provisions of the scheme (notified in 1993) nor-are they otherwise
eligible for conferment of temporary status as desire by them..

5. Learned counsel for the Applicants faced with the above
4 situation, prayed that if a direction for consideration of claim of the
~ Applicants could be issued, it will help them to seek an engagement on

the basis of their past experiences and that at least they could be given

preference in the matter of engagément as casual labourers; as are
being engaged by the Respondénts.‘ Mr M.U.Ahmed, learned Addl.

Standmg counsel for the Respondents argued that the Respondents in

compliance of the (hrectlon of thls Trlbunal given in O.A. 94/2003 has

already passed a speaking order after examining the records of each
one of the épplicant. Since none of the Applicants have fulfilled the
eligibility condition, the Respondents have rejected their case for grant
of temporary status. Accordingly no purpose will be served by referring
the matter again and again to the Respondents to consider their case as
the same has been examined and scrutinized twice by the Respondents
and has been found without any merit

6. In a similar case (whefe certain persons cl;\iming to be

casual labourers, seeking regularization in Railways were repeatedly

A"
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remitted back to the Respondents by this Tribunal to explore the
possibility of regularization/engagements) Hon’ble High Court has,
virtually, re’prinianded this Tribunal for remitting the matter time and

again (Reference;Order dated 10.12.2007 of the Hon’ble High Court of
o :

Guwahati rendered in W.P.(C) No.6201/2007 /(Gopal Chandra Saha &

Ipg/

Ors. Vs. Union of India & Ors). Thus, the last prayer of the counsel for
the Applicahts cannot be acceded to.

7. Accordingly the claim of the Applicants for gI"ant of
temporary status is without any laid dov&.rn criterialéligibi]ity and the
0O.A being devoid of merit, the same is dismissed; but hoWever, without

any order as to costs.

S et |2
W — e = )
(KHUSHIRAM) (MANORANJAN MOHANTY)
VICE CHAIRMAN

ADMINISTRATIVE MEMBER

W

;.
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IN THE CENT?L ABM!N‘STMN? E TRIBUNAL,
.. o , voakat Bench
ﬂWAHA‘T"BEN

GUWAHATI -

Original Applicatioh Nogé ....... /2007

Shri Heeralal Rawath & Ors

_ ....Applicants

: ’ ' ) . -VS - .
Union of India & Ors.

' ' ...Respondents

Ak, L e
b

SYNOPSIS & LIST OF DATES

~This is an application for setting aside the order dated 30.11.2004

= [Annexure: - H] passed by the Commandmg Officer (Respondent No. 4)
rejectwe the granting of temporary status in a-wrong notion and for a direction to
regularize the services of the applicants having completed 240 days in a year for
two consecutive years as per DOPT Office Memorandum dated 07.06.1988 and in
view™of "the Tudgment and order passed by this Hon’ble Tribunal in Original
Application No. 353 of 2001 on 11.02.2002 and in Original Application No. 94 of
2003 on 25.02.04.

e

Date Particulars Annexure / Para Page

R T, W, e ~—r, n W

1997 Authorities of 2 MTM Div Ordinance Unit
sent requisition for sponsoring names of
candidates to employment exchange for
recruitment of Casual Mazdoors.

14.10.97 | Applicant names were sponsored by A
15.10.97 | Employment Exchange and they were | (Copy of the letter
16.10.97 | asked to appear before the Commanding | dated 13.10.97
Officer 2MTM Div. Ordinance Unit on | issued by the Asstt. | 16
14.10.97, 15.10.97 and 16.10.97. Director of
Employment
Exchange,
lerugarh to one of

B TRV et et -

Pl

S ' . the applicant)
' On receipt of the aforesaid letter the
applicants appeared . before the interview
- Board. All of them succeeded after getting |-
qualified in physical test viva-voice etc.

.
’

01.12.97
02.12.97

Appointment orders to the applicants’ No. 1

to 28 were issued by the Commanding

Officer, 2 MTM Div. Ordinance Unit on
1.12.97 and were directed to Join on
2.1297 and they joined their duties on
2.12.97.

B (Series)
Appointment letters
issued by  the
Commanding .
Officer.

17-43

DSCJ.QQ’WV\
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23.04.98
28.498.

The applicant No. 29, 30, 31 were in the
waiting list for appointment, however they
were subsequently appointed. The applicant

No. 29 and 30 joined on 23.04.98 and |

applicant No. 31 joined on 28.4.98.

Since the date of joining the applicants
have been in continuous serwce without
any interruption.

21297
to

. | Mar’ 99

From 2™ December, 1997 to March 1999
the applicants were paid their full wages for
all working days except Sunday and
Holidays. During this period all .these

applicants had completed more than 240 |

days.

April

From April 1999 to 28" April 2001 though
the applicant had been continuously
working for all working days but
unfortunately on record they were shown to
have worked for 19 days in a montheThis
was done with an oblique motive. to
frustrate their claim for regularization after

having temporary status. It reveals from

attendant register that applicant had
completed more than 240 working days in
the year 1998.

Detailed particulars
of number of days

worked by the |.

applicants in each
month commencing
from Feb” 1998 to
Dec’ 1998  are
furnished in tabular
frominPara... ...,

28.04.01

From 28% April 2001 the applicant have not

allowed to work. All of them were| .-

terminated from their services by verbal
orders of the concern officer under whom
-| they had been working.

03.07.01

Though the apphcants were disengaged but
the concerned authonty sent requisition for
sponsoring some persons for engagement as
casual labourers. Then the applicant
approached the employment exchange
authority. The Asstt. Director of District
Employment Exchange, Dibrugarh vide his
letter dated 03.07.2001 sought for

classification from respondents whether the

applicants would have preference in

engagement.

(Letter dated 3.7.01
issued by the Asstt.
Director of
Employment  Dist
Exchange
Dibrugarh .

44

On receipt of the letter dated 03. 07 2001
the Commanding Officer had not proceeded
to engage casual labour. ‘

11.02.02

The applicants in that aforesaid situation

preferred an application before this Hon’ble
Tribunal for conferment of temporary status
and regularization of their services. This
application was registered as DA No. 353
of 2001. This Hon’ble Tribunal passed .
judgment and order on 11.2.2002. The

Hon’ble Tribunal remanded the matter to |

the concerned authority to examine the case

D N
Judgment and Order
dated 11.02.02
passed by  the
Hon’ble Tribunal in
O.A. No. 353 of 01

45-50
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on merit in the light of the scheme of 1993
for conferment of temporary status and it

| was further directed that in doing so the

authority should ¢craeidee the service of all
workers who served 240 days in a year
without taking note of artificial break. .

24.05.02

'On 24.05.02 one Major Anil Bishnoi o/c |
Administration and Service Wing passed a

speaking order on behalf of the
Commanding Officer as per direction of
this Hon’ble Tribunal. In the said order it
was contended that as the applicants were
not in employment prior to 1993, they are
not entitled to conferment of temporary
status.

Co E
Order dated 24.5.02
served one  Sri
Rubul Mout

51-52

o 25.02.04

12003. On

Being dissatisfied with the order dated
124.052002; the  applicants  again
approached this Hon’ble Tribunal by filing
a Onginal Application. The said Original
Application is registered as O.A. No. 94 of
25.02.2004, the Hon’ble
Tribunal, While disposed off the said
application it was stated that the scheme for
grant of temporary status is one time
arrangement.
persons who joined prior to 01.09.1993 and
fulfilled the criteria laid in this behalf. The

.Hon’ble Tribunal further observed that the

applicants case be considered under DOPT

| O.M dated 07.06.1988.

It is applicable to these

F
(Order dated
25.02.04in O’A.
No. 94 of 2003
passed by the
Hon’ble Tribunal.

53-55

25.11.04

28.10.04 -

Employment Exchange in Dibrugarh was
informed that some mazdoors would be
recruited in their establishment and the
employment exchange may sponsor some
persons for - this recruitment. Feeling

aggrieved by this approach the applicant

submitted representation.

G
(Representation
dated 25.11.2004)

56

30.11.04.

On 30.11.2004, Oftg. C/O passed an order
in terms of the judgment and order passed
by this Hon’ble Tribunal on 25.02.04 in
O.A. No. 94 of 2003. In this order it was
stated that none of the applicants had
completed 240 days in two consecutive
years and as such they are not. entlt]ed for
temporary status.

H
(Order dated
30.11.04)

57

25-31
| Dec. 04

The respondent authority published an |
advertisement in Employment News at 25-

31 Dec’ 2004 inviting apphcatlon for
recruitment at 2™ Mountain Div. Ordinance
Unit, C/o 99 APO for the post of Mazdoor
exclusively for SC/ST. But the concemned

| authority did not proceed thereafter till

date.

1
(Advertisement
dated 25-31 Dec’ 04
in Employment
Exchange.

58
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7.11.06, | The applicant approached the concerned J (Series)
5.8.06 authority by submitting several | Representations
1.8.06 | representations for re-instatement. But the | dated 7-11-06, 5-8- 59-63
24.4.06 - | concerned authority did not reinstate the | 06, 1-8-06, 24-4-06
| &. - -| applicants till date. and 25-10-05
25.10.05 s ’
P

* Filed by

Advocate
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

’

GUWAHATI BENCH,
GUWAHATI

ooooooooooooooooooo

Original Application No 36 |

Shri Heeralal Rawath & Ors )

-VS -

. Particulars of the Applicant:
1

Sri Heeralal Rawath
S/o Sr1 Ramdeo Rawath
Sector —B Dinjan Cantt.
Station Head Quarter,

.. P.O. - Panitola, District — Dibrugarh. -
" Sri Rubul Mout

S/o Sri Pulin Mout *

Village — Dongerchuk,

P.S — Chabua, District — Dibrugarh,
Pin — 786184.

Sri Umesh Kumar

S/o Late Ram Kuiar

Kharjan T.E., 14 No. Line

. District : - Dibrugarh.

Sr1 Kiran Gswami

Um:on of India & Ofs. .‘ A

...Applicants

....Respondents °

~

S/o Late Ramdas Baisnad (Adoptive Father) -

Vill — Chakali Voria, . .

P.O. Pani Tola, P.S. Chabua
Dist- Dibrugarh.

Sri Upendra Raut _

S/o0 Sri Shiv Charan Raut

C/o Jayram Store, :
Vill — Kajani Bari, P.O — Dinjan,
P.S. — Chabua, Dist — Dibrugarh.

- Sr1 Mohan Tanti

S/o Rajender Tants

" Vill - Dinjan (Gherkhibasti)

P.O. — Dinjan, P.S. Chabua
District — Dibrugarh. -
Sti Jaimangal Rawath

St K-xmc.}ogwm éo .



11.

12.

13.

15.

16.

S 17.

10.

. 14

S/o Sri Rambiraji Rawath
Sector — B, Dijan Cantt,

P.O. Dinjan, P.S. Chabua
District —Dibrugarh.

Sri Phonen Gogoi

S/o Late Monuram Gogoi

Vill — Pubdeodhaigaon -

P.O. Chabua, P.S. Chabua, ‘
Dist — Dibrugarh, Pin 786184..
Sri Kanak Das o
S/o Sri Bhola Ram Das_

Sector B, ijan Cantt

P.O. Dinjan,

District< Dibrugarh, Pin — 786189. _,

Sri Kailash Yadav .

S/o Munnu Yadav

Vill — Dinjan (Gherkhi Basti)
P.O. Dinjan, District — D1bruga.1h
Pin — 786189.

Sri Hiralal Kurmi

S/o Late Kalipada Kurmi,

Vill — Chaklivoria, P.O. — Panitola,

P.S. Chabua, Dist — Dibrugarh.
Sti Nar Bahadur Thapa -

S/o Sri Mon Bahadur Thapa ~
Vill - Dhigalibari, Baghbar1
P.O. — Pamibari, Dist- lerugarh
Sri Tenzeng Das

S/o Late Kushal Das,

Vill & P.O. — Chabua

District — Dibrugarh. .

Sri Jiten Sarkar

S/o Sri Dinesh Sarkar

- Vill - Mirigaon, P.O. Mulukgaon,

P.S. Chabua, Dist — Dibrugarh.

Sr1 Chilan Duarah

S/o Sri Aneswar Duarah

Vill — Chatiagaon, P.O. Chatlagaon

'-Chabua District — lerugarh \

Sri Loknath Baruah

S/o Sri Dondee Baruah
Vill — Gorpara Gaon,
P.O. Gorpara (Dikhom)
District — Dibrugarh. -

~ Sri Robin Das

S/o Sri Bhubul Das
Vill — Bhardhara
P.O:"— Bhardhara (Kanjlchowa)

K jrann Gro swem
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18.

19.

20.

21.

22.

23.

24.

25.

26. -

3
Dist — Dibrugarh
Sri Midul Das
S/o Late Phukan Das,

. Vill — Morichagaon, P.O. Chetlagaon

Chabua, District — lemgarh

Sri Kadam Phukan

S/o Sri Malok Phukan

Vill — Chetiapathar ’
P.O. — Rangchangi, P.O. Chabua,
Dist — Dibrugarh.

Sri Rupam Das

S/o Late Sumeshwar Das,

Vill — Morichagaon, P.O. Chetiagaon (Chabua)
Dist — Dibrugarh.

Sri Bijay Gogoti

S/o Naren Gogoi

Vill — Chetiagaon

P.O. — Chetiagaon (Chabua)

Dist — Dibrugarh.

Sri Rajan Saikia

S/o Sri Kamleshwar Saikia
Vill — Pulunga, P.O. Chabua
P.S. Chabua, Dist — Dibrugarh.

Sr1 Binod Das

S/o Sri Surjya Das '
Vill — Morichagaon, P.O. Chetlagaon
P.S. Chabua, Dist — Dibrugarh.

Sri Rajib Rajkhowa

S/o Sr1 Rajen Rajkhowa

Vill - Mudeigaon, P.O. Bogdung (Panitola)
Dist — Dibrugarh, Assam

Pin — 786183.

Sri Amrit Tanti

S/o Late Bharat Tanti

Will - Nagaon (Basti)

P.O. Dinjan, P.O. Chabua

Dist — Dibrugarh.

Sri Binod Dihingia

S/o Sri Susen Dihingia
Vill - Dihingiapar

P.O. Dinjay Satta (Chabua)
Dist — Dibrugarh.



27.

28.

29.

30.

Sri Atul Chetia

S/o Sri Lubeshwar Chetia
Vill — Begoritoliagaon,
P.O. Mohmara ( Dhikom)
District — Dibrugarh. -

Sri Fulena Prashad

S/o Sri Harilal Prashad
Vill — Kajani Bari,

P.O. Dinjan, P.S. Chabua,
Dist — Dibrugarh. '

Sri Kulendra Gogot
S/o Sri Ghonen Gogoi,

Vill — Naharani, P.O. Borchapuri (Pamtola)

Dist — Tinsulia.

Sri Manik Chetri

" S/o Late Budeshwar Chetri
Vill — Chetiagaon, P.O. Chetiagaon,

P.S. Chabua, Dist — Dibrugarh.

~ Particulars of the Respondents:

Union of India

(Represented by Secretary to the

Govt. of India Ministry of Defence) '_

New a8euu;w/

General Officer Commanding
2 Mountain Division

C/o99 AP.O.

General Officer Commanding

4 Corps, C/0 99 AP.O.

Commanding Officer,
2 Mountain Division,
Ordinance Unit,

C/lo99 APO -

Bai Kinam Goswen
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Particulars of the Order against which the application is made:
An‘order dated 30" November 2004 passed by Lt Col, Offg CO.
* Jurisdiction of the Tribunal: R

The apphcants declare that the subject matter(s) of the apphcatlon 1s

N

within the Junsdlctlon of the Hon’ble Tr bunal

Limitation:

- The applicants further declare that the present application is’ within the

Limitation prescribed in Section 21 of the Administrative Tribunal Act,

1985.
. Facts of the Case:

4.1

4.2

43

15.10.1997 and 16.10.1997.

That the applicants are the citizens of India and are entitled to all the

rights and privileges guaranteed to the citizens of India under the

5/%‘ K i (g og o

Constitution of India. This application is for common cause of

_regularizations ‘of the “applicants. The applicants, ‘therefore crave

leave of this Hon’ble Tribunal under Rule 4(5) (a) of the Central
Administrative Tribunal Procedure Rule 1987 to file this joint

application.

That all the applicants got their names, reg1stered under Employment

~ Exchange at lerugalh Assam

The Authorities of 2™ Mountain Division Ordnance Unit, C/o 99
APO, in the year 1997 sent requisition to the local employment

exchange for sponsoring names of candidates for requirement of

casual mazdoors. Pursuant to that the applicants were sponsored by -

_ their Employment Exchange vide letter dated 13.10.1997 issued by

Assistant Director of Dlstnct _Employment Exchange, Dibrugarh,
directing them to appear before the Commanding Officer, 2™
Mountain Division -Ordnance Unit, C/o 99 APO on 14.10.1997,

A copy of the letter dated 13.10.1997 to one of

the applicants is annexed herewith and marked

as Annexure: - A.

——

_97"
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4.4

4.5

_ regularization after hai/ing tempbrary status. The applicants had been

That on receipt of the aforementioned letter the applicants appeared

before the interview board. Aﬁ of ;th’em . succeeded-after getting -

qualified in physical test, viva-voice. The applicants were selected
for employmént to- the post of casual labour. Appointment orders
with respect to the Applicants No. 1 to 28 were issued by
Comménding Officer, 2™ Mountain Division OrdnanceA Unit, on
1.12.1997. They were directed to join their duties on 02.12. 1997 and

P

“accordingly they Jomed in their service on the same day The

applicants No. 29, 30 and 31 were in the wamng hst However they
were subsequently appointed in the month of April 1998 The
“Apphcant No. 29 and 30 joined their duties on 23 04 1998 The
appllcant No. 31 joined his duties on.28.04. 1998 '

B A
~ Copies of the appointment letters issued by the

Commanding Officer are annexed herewith and

marked as Annexure: - B (Series).

-~

That since the date of joining the applicants had been rendering their
continuous services without any interruption. The applicants were

- paid their full wages for fcill working days' except some day and

holydays from 2" December 1997 to March 1999. During this
\_____-___ . N

pefiod all these applicant had completed more than 240 days in a

: -year. From April 1999 to 28 April 2001 though the applicant had
. been continuously working for all waking days but unfortunately on

record they were shown they have worked for 19 days in a month.

This was done with an oblique motive to frustrate their claim for |

able to collect the I_mmber of working days as records in ‘the
attendance register maintained by the authorities from February

1998 to Deéember 1998. The.Detailed particuleirs of number of

: workmg days from February to December 1998 are furnished bellow

Id

n the tabular form -

5)2‘4' MJ))LM. Glc $LQWW":
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&
.-PLICANT [FEB|MAR|APR|MAY|JUN [JUL|AUG|SEP|OCT|NOV|DEC|TOTAL DAYS | - -«
[NUMBER | .| [ <
1 23| 25 | 26 | .24 | 25 | 26| 25 | 26 | 24 | 24 | 26 274 )
2 23| 25 | 26 | 24 | 26 [ 26| 22 | 25 | 24 | 22 | 18 261 . Q
3 23| 25 | 26| 24 | 25 | 26| 25 | 26 | 24 | 23 | 26 272 \q
4 23| 25 | 16 | 13 | 26 | 25| 23 | 26 | 24 | 24 | 26 251
5 23 |-25 | 25 | 24 | 26 | 25| 25 | 20| 7 | 23 | 26 259
6 23| 25 | 23 | 24 | 24 | 25| 24 | 26 | 24 | 24 | 25 267
7. 231 25 | 26 | 24 | .24 | 26 | 24 | 24 | 20 | 24 | 26 266
.8 23] 25 | 23 |,23 | 25 [ 25 | NIL | NIL { NIL| 23 | 25 192 o
.9 23| 25| 26 | 24 | 25 | 26| 25 | 26 | 24 | 20 | 26, 270
10 23| 25 | 16| 15| 26 | 26| 25 | 26 | 24 | 24 | 26 256
11 23| 25 | 22| 24 | 26 | 23| 25 | 25| 24 | 24 | 26 267
12 23| 25 | 24 | 24 | 26 {25 ] 21 | 22| 23| 23-] 25 . 261
13 23| 25 | 26 | 24 | 26 | 26} 25 | 26 | 18 |- 10 | 24 253
1 23| 25 | 19 ]| 24 | 26 | 24| 25 |26 | 22 | 22 | 26 - 262
1% 23| 25 | 23 | 23 | 26 [ 23| 22 | 25| 22| 23 | 26 261
16 ° 23| 25 | 19 |- 20 | 24 | 26 |'25 | 23 | 24 | 23 | 26 . 258
17 231 25 | 22 | 231 26 | 26| 23 | 25| 24 | 22 | 20 259
1¢ 23 125 { 19| 3 | NIL|[26) 23 | 26 | 24| 21 | 23 213
19~ [ 23| 25 [ 23 | 24 | 21 (24 [ 21 [ 26 | 24 [ 24 | 19 254 o,
20 23°| 25 | 24 | 23.| 26 | 26| 19 | 24 | 24 [ 24 | 24 262
21 23 |25 1 24 | 24 | 26 | 26 | 24 | 24 | 24 | 24 | 23 267
22 23] 25 | 22 ) 23| 25 | 26| 23 | 26 | 24 | 24 | 26 267
- 25 231 25 | 26 | 23 | 26 | 23| 25 | 26 | 24 | 24 | 26 271
24 23 | 26 | 24 ) 24 | 25 | 26 | 24 | 26 | 24 | 24 | 26 271
25 23 | 25 | 26 | 24| 25| 26| 25 [ 26 | 24 | 24 | 26 274
26 231 25 [ 20 | 24 |26 | 25| 24 | 26 | 22 | 24 | 24 263
27 23| 25 | 24 | 21 | 26 | 26| 25 | 26 | 24 | 24 | 26 270 ,
z 7 | 24 | 26 {26 | 24 |26 24 | 24 | 26 | NIL | NI 207
29 7 | 24 | 26| 26| 11 [ 23| 24| 23] 22| NL]|NL . 186 I
30 3 [ 24 | 26 | NIL| 22 | 24| 24 | 22 | 25 | NIL | NIL 170

7
.
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4.6

4.7

48 -

That the applicants have not been allowed to work from 28" April

2001. All of them were- terminated from their services by verbal

~ orders of the concerned ofﬁcer under whom they had been workmg
The apphcants were drsengaged but the concerned. authonty sent:

‘requisition for -sponsoring some persons for engagement for casual
: ] ' -, .

labour in establishment of 2"d_ Mountain Division Ordinance Unit,
Clo .99 _A'POA where the applicants had been working as casual
employee vide their notification No. CIV,/ EST dated 22" June
2000. | I .
That tile applicAantsl .represented their case before the employment
exchange authority who espoused the céuse SO tBat they may have

preference in engagement of casual employees in the 2™ Mountain

Division Ordinance Unit, C/o 99 APO.. Aecerdingly Assistant
‘Director District Employment Exeha:nge, Dibruge.rh, vide his letter

dated 03.07.2001 intimated the commanding officer 2"d' Mountain

Division Ordinance Unit, C/o 99 APO seeking clarification whether

- the applicants would have preference in engagement of casual labour

in the said establishment. On receipt of that letter dated 03.07.2001

the commanding officer had not proceeded to engage casual labour
/’ B

in the establishment. o ,
'Copy of the letter dated 03.07.2001 issued by

———

the Assistant Director, District Employment

Exchange, Dibrugarh. is annexed herewith and

marked as Annexure: - C.

That the apphcants in that aforesaid situation preferred an

apphcatron ‘before this Hon’ ble Tribunal for conferment of

temporary status and regulanzatron ~of their ‘services. This

N
.

application was registered as Original Application No. 353 of 2001,

. This Hon’ble Tribunal passed an judgiment and order on 11.02.2002.

—

The Hon’ble Tribunal remande:d. the matter to thé concerned

A\

{

ésﬁwﬁ K
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4.9

* authority to examine the case on merit in the light df the scheme of

1993 for conferment of temporary status and it was further directed
NV .
that in doing so the authority should note of the service of all

workers who served 240 days in a year without taking note of

artificial break.

et et

Hon’ble Tribunal in O.A No. 353 of 2001 on

11.02.2002 is annexed herewith and marked as _‘

_ _ Annexure: - D
That on 24.05.2002 one Major Anil Bishnoi O/C Administration and
Service Wing passed a sp‘eakihg order on behalf of the commanding

officer as per direction of this Hon’ble Tribunal. In the said order it
was contained tha;t as the applicants were n'ot_ in employfnent prior to
1993, they are not entitled to conferment of teniporary status.

| A copy of the drder dated 24.05.2002 served

one Sri Rubul Mout is annexed herewith and

marked as Annexure: - E.

4

4.10 That being highly dissatisfied with the aforementioned order dated
24.05.2002 the applicants again approached this Hon’ble Tribunal
by filing a Original Application. The said Original Application is
registered As O.A. No. 94 of 2003. On 25th»vFebruary 2004, this

" Hon’ble Tribunal while disposed off the said application it was

stated that the scheme for grant ‘of temporary status is one time

_arrangement. It is applicable to those persons who joined prior to
01.09.1993 and fulfilled the criteria laid in this behalf. The Hon’ble

* Tribunal further observed that the applicants case can be considered .

under DOPT O.M. dated 07.06.1988.
A copy of the order passed this Hon’ble
Tribunal on 25.02.2004 in O.A. No. 94 of 2003

. L ———
1s annexed herewith and marked as Annexure:

- F.

(o San

A copy of the Judgment and order passed by the.

W

A
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4.11

4.12

413

10

) : .
That the applicants beg to state that regularization of“‘easual workers

are guided by the DOPT O.M. dated 7.6.1988. According to this
scheme working period 206/240 days is two consecutive years with

sponsorship of employment exchange is the eligibility criteria for

regnlarization However in the year 1993 a scheme for grant of

temporary status was framed Accordmg to this scheme a casual

employee has completed 240 days work in a year would be granted

with the temporary status meaning thereby they would get regular

scale of pay and amenities. However, the Apex Court in Union of - )
India VS — Mohan Pal as reported in 2002 (1) SCC 216 it was held

that grant of temporary status is one time arrangement and it would

be applicable for these persons employed before 1993.

That the applicants beg to state that they fulfill the criteria for

regularization. The respondent authority made  an afford to recruit

some ‘employees in places were applicants were working. On

28.10.2004, Employment Exchange in Dibrugarh was informed that

some mozdoors would be recrurted in their estabhshment and the
employment .exchange may sponsor some persons for this
recruitment. Feehng aggrieved by this approach, the applicants

'submitted representation before the 2™ Mountain Division

: Ordinance Unit, Clo 99 A.P.O. by staﬁng interalia that they are

eligible parsons for absorption in service. Accordingly, their case

may be considered.
- ) A copy of the "’representation dated
25.11.2004 is annexed hereto and

. marked as Annexure: - G. -

That on 30.11.2004, Offg. C/o passed an order in terms of the

. judgment and order passed by this Hon’ble Tribunal on 25.02.2004

in O.A. 94 of 2003. In this order it was stated that none of the

applicants had completed 240 days in two consecutrve years and

such they are not entitled for temporary status

(Aeg vt
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4.14

415

4.16

4.17

11

‘A copy of the order dated 30.11.2004 is.

annexed hereto and marked as

* Annexure: - H.

That it is apparent on the face of the record that the commanding

" officer failed to exercise his mind in as much as this Tribunal

directed him to consider whether the applicants are entitled for
regularization in terms DOPT O.M. dated 07.06.88. But the

commanding officer was influenced by an extrancous consideration.

He was under an impression that he had to consider whether the ‘

applicants are entitled for grant of temporary status.

That - the respondent authority publishe\an advertisement in
Employment News at 25-31 December, 2004 inviting applicant&f?or

recruitment at 2™ Mountain Division Ordinance Unit, C/o 99 APO

for the post of Mazddor axmv% SC / ST. But the concerned

authority did not proceed thereafter till date. /"“/’AW

A copy of the advertisement dated 25-3] in

Employment News is annexed herewith and

marked as Annexure: - 1.

That the applicants thereafter apf)roached the concerned authority by
submitting several representations dtd 07.11.06, 05.08.06, 1.08.06,
24.04.06 & 25.10.05 for re-instatement in their services. But the

~ concerned authority did not reinstate the applicants till date.

Copies of some of the representations are
annexed hereto and marked as Annexure: - J

(Series).

“That the applicaﬁts begs to state that the applicants have completed

more than 240 / 206 days in a year for two consecutive year and as
per rule in force they are entitled to be regularized in service. In the

instant case although all applicants had completed more than 240 /

X

(SAY-V770
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4.18

Nl

12

206 working days in two consecutive year, but the respondent

~authority did not 1'egn1aﬁze the services of the applicants till date.

That the applicants beg to state that it is a fit case where this Hon’ble
Tﬁbunal may be pleased to direct the respondent authority to

~produce the record to establisn the number of working days of the

applicants.

Grounds for Rellef with Legal Provision: -

Being hlghly aggrieved by the action of the respondents the applicants

preferred this application on the followmg among other grounds —

5.1

5.2

For that all applicants completed 240 days of work in a year for two

consecutive years and are entitled for regularization in terms of -

ls
DOPT O.M dated 07.06.88. The respondent No. 4 failed exercise his
mind to appreciate the order passed by this Tribunal on 25.02.2004

in O.A. 94 of 2003. He was under an impression that he was directed

to consider about grant of temporary status. In fact he was directed

to consider about regularization and not for grant of temporary

status. |
For that the impugned order dated 30.11.2004 suffers from non-

. application of mind in as much as the Hon’ble Tribunal passed

orders whereby the respondent authorities were directed to consider
whether the applicants had completed 240 days of work in a
particular year without 'taking note of an artificial breaks and
consider the case of the applicants subject to eligibility criteria on
fulfilling the eligibility condition for regularization as ner DOPT
OM dated 07.06.88. But instead of complying the orders passed by

this Hon’ble Tribunal,. the respondent authority passed order to

 stating that the applicants are not entitled for grant of temporary

status. The respondent authority while passing the impugned order

had not been taken note the artificial break as directed by this -

Hon’ble Tribunal and as such liable to be set aside and quashed.

6" o,;%mw
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53 For that the impugned order is arbitrary based on unreasonable

ground and same is violaﬁVe of Article 14 of the Constitution of

- India and as such the order dated 30.11. 2004 11able to set aside and.

quash.

54  For that the applicants have been depﬁved of their means of

|  livelihood against the procedure established by law and the same is
violative of Artlcle 21 of the Constitution of Indian and as such
order dated 30.11.2004 i is liable to be set aside and quashed

Detalls of the remedies exhausted: - _
" The applicants have no other alternative remedy except approaching this

Hon’ble Tribunal. The applicants demanded Justlce wh1ch has been denied

by the respondent authorities.

‘Matters not prevmusly fi led or pendmg in ‘any other Court or

Tribunal: - o ' ,
The applicant declare that the subject matter  of this application are not

pending before Aany Court of Law, any other 'authority or any other branch

—r

_y of the Hon’ble Tribunal.

Relief Sought: - ‘
That in the premises aforesaid the applicant vpray"s that your Lordships may
be pleased to call for the records, issue notices on the respondents to show

cause as to why —

(I)  The impugned order issued under office order No. 270/ 01 / PC / X /

HQ dated 30.11.2004 passed by the Lt. Col Offg. C/O 2™ Mountain
, Division Ordinance Unit, C/o 99 APO (A;mexur.e:‘ - H) shall nét be
set aside and quashed and upon hearing the parties may be pleased to
set aside and quashedthe aférementioned office order dated

30.11.2004.

(1) To direct the 'resPondent authority to regularize the services of the

applicant having cémpleted 240 days in a years for two consecutive

year in view of the judgments and orders passed by this Hon’ble

~ . O

Kisgorn Geswsr?
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- Payableat a - W/Q‘;f?;r e T Lt
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Tribunal in O.A. No. 353 of 2001 on 11.02.2002 and in O.A. No. 94 ,
of 2003 on 25.02.2004 _
(IIT) To pass such further or other order (s) as your Lordships may deem

5/% kj.nm G%oSO::

fit and proper in the facts and circumstances of the case.

. b :

Interim order if any brayed for:

The apphcants pray for no interim order. .

g8 980 5504

- GPO
j@'l OUP

Part_lculars of the Postal Qrder. -
IP.O. No. ~

Name of the issuing office -

Date of 1ssue -

M@MQJ%@M

List of enclosures: -

As indicated in the index.
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VERIFICATION

I, Sri Kiran Goswami, son Late Jitu Goswami, aged about 31 years,
. residence of Village Chakali Voria (Gabn), P.O. Pani Tblg P.S. Chabuah, 'District

~ Dibrugarh, Assam, do hereby states that I am one of the applicants of this case

and am well acquainted with the facts and circumstances of this case. I have been
" authorized by other applicants to take necessary steps of this case. The statements

made in Paragraphs ........ PRUZY . 4 T 464” P AL SO SURURR are
b 9’ Ra ? o, 4z, 003, I 4are true to my information detived from the_

rccords whlch 1 behcve to. be true and rest are my humble submlssmns before the

Hon’ble Tribunal.

Guwahatl

' 5}2.; fkl'n,d\.ﬂ/\ c\ojmqwi

) Signature
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. DEPARTMENT OF LABOUR & EMPLOYMENT
;. DISTRICT EMPLOYMENT EXCHANGE : DIBRUGARH

Wk v gt -

5205770/97 dated Dibrugarh the 13.10.97

K

sw
l ‘f}— '\. - N

g Youfsname has been fLorwarded Lo the Commanding

Recruitmznt of Casual Labour
T S R o O L B .

I

et

" officer, 2 MIN Diy. Ord. Unit C/O 99 APQ.for a post bf

4§ Gasugl Labour. ;. - >

f -. :4 ‘. . ) ! i .
b . Yoy, are advised to report to him on 14 0Oct/97

oct/97.. and 16" oct/97 at. 10 A.M. ' for

R el
.,:ﬁ ;fv} . 1 :

AR CPRELS

.-interview/test.
‘ . . . £ \
",i%;! :‘i‘ i~ g ¢ Sy R . o U0y
N H : ;
S R A U AP ' ; - . . :
S B : I Sd/~ Illegible

s S L v _ - 13.10.97
e . : (Mrs. S. Khatun)
% . o . Asstt. Director of Employment

: N , District Emp%oyment Exchange, Dibrugarh.

.Contd.
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s3
el
i1
far
x"v
R

Sre

3Q2

;posﬁ of Casﬁal Labour on Déily Wages (Nerric rates) @

fz;'" .+ Your employment: is for the ‘working day

. / ’ . '

anNEXURE-f3 " series®

Regd. by post '
2 Mtn. Div. Ord. Unit
C/0 -99 APO

70503/CIV/EST 01/Dec’ 97
DinjinTinali:

P.0.x Dinjan- .

Dibrugarh, Assam

e

APPOINTMENT LETTER

1. 'You have been selected for employment to the

Rs.. 40%80:pe;'day. : '/

-~
i .

‘preseht”at;the;time of morning mustering: (0800 hrs) and

_your services commence from 02 December;z.1997.

AL A
L

3. Payment will be made in the first week of the

following mphth“only for the number of days you were
acﬁuallyfempLoyed in the previous month.

L1 3 .o
RS . s P -
:,‘f,t.,-w’n.i.':.:,?. £ Teels " i

Sor

4. The', “employment is subjéét to police

"verification.

Sd/- Illegible
(VK Sharma)
Col -
Commanding Officer

LY
1

. | .Contd.

e AT I 8 & s s puom e, e o
[=pkeiioa Ao :
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o)

ANNEXURE-BY?

¢ : REGD. BY POST ) ,
2 Mtn. Div. Ord. Unit
C/0 99 AEO
01/Dec’ 97

1 APPOINTMENT LETTER ‘
:¥ 1. Yo@ nave been selected for employment to khe
’@%i"postwa Caswal Labour on Dally Wages (Nerric rates) @

. RS

~.

_40,80 pér'day, : /

: i | o g
: Xeur semployment is for the working day on
Wthh you .are ‘present at the time of morning mustering \

(0800 ‘hrs) .and your services commence from 02 December,

Q997u

*“-3.” payment will ‘be made in the first week of the
following ‘month only for the number of days you were

~actually ‘employed in ‘the :previous month.

b u' L |
i i .
?.E i -4, ' The employment is subject to police
verification. )
| | sd/- Illegible
(VK "Sharma)

P
‘ . ~:.Col
Commanding Officer

| ﬁ\§§' | : ' . ...Contd.
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. ANNEXURE -

REGD. BY.POST

2 Mtn. Diwg:Ordu Unit
c/O 99 APO"

'E’°70503/CIV/EST . 01/Dec’ 97
f;;lealal Rawat |
?%“;Vlllaf Dlnjln Tlnall e

'3 P. O;;Dlnjan hﬂ}
" Dibrugarh, Assam

CeE LB el APPOINTMENT LETTER

|

| gt R |

ﬁ\__‘ 1. ' You have been selected for employment to thf

s' 'i _ post of Casua] 'Labour on Daily Wages (Nerric rates)'@

E ,?%giﬁgsf 40.80 per day. | 4 , | /
R !

. . - | s t
2. Your employment 1is for the working day on

-~

.o

'+ which you dID present at the time of mornlng mustexlng

(0800 hrs) and your sorvices commcnce from 02 December,

.fﬁf;19975

3. Payment will Dbe made in the first week of the

following month only for the number of days you were

actually employed in the previous month.
N 4, The  employment  is subject  to  police
1N - verification.
4.0
i R N B ‘ :
12 R N T L sd/~ Illegible
gy N < Col-
p ' ‘ ! Commanding.Officer
E . .
) A \\.
3
X ‘ \

S \ ‘ ..Contd.
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REGD. BY POST

2 Mtn. Div. Ord. Unit
C/0 99 APO

270503/CIV/EET 01/Dec’ 97
éKlran Goswaml _ |

vill. ,Danln.Tinali Sec ‘B’
P.0..Dinjan ., fo:

Dibrugarh, Assam

o APPOINTMENT LETTER
; 1. f» Yov have been selected for employment to gbe

:post‘of Caspal Labour on Dally Wages (Nerric rates) @
; : ; /
A

)
<

is for the working dayv on

44444

{QSQOVhrs)~and your services commence from 02 Decembor,

1997,
K%Q{ §£u' : PaymenL will be made in the first week of the

followlng monLh only for the number of days you were

1¥?~? actually employed in the previous month.

A 4, The employment is subject to police

verification.

Sd/~- Illegible
(VK Sharma)
Col
Commanding Officer

. Contd.



ANNEXURE -
o . REGD. BY POST
féf 5 Mtn. Div. Ord. Unit
y - c/0 99 APO- o
Vfi‘270503/CIV/ECT 01/Dec’ 97

Y
ﬂé?FUpendra Raut’
“ Vlll Saln 3hrihar Tola

P.0. Saln .Via Kanti
-Dlsthuzzafarpur (Bihar)

t

" |
wEe | APPOINTMENT LETTER

cted for employment to tge
(Nerric rates) @

{

1 You have been sele

-, ®

‘post of Casual Labour on Daily Wages

;Eg.:.3~140‘80 per day.
R AT P . . ‘ N ‘
2. Your employment 18 for the working day on

are present at the time of morning mustering

L which you
ur services commence from O? D

. - (0800 hrs) ~and” yo
‘ | 1997 i B

-3.‘ . Pajment will be made in the first week of Lhec

ccember,

S followmng wonth only  for the number of days you were

actually employed in the preVLous month.

G  4£ | The employment is subject ~ to  police
-.eVerification. a .
RN LAY
R T ) . Sd/— Illegible
(VK Sharma)
Col

commanding Officer

_.Comtd.

s

L e e - =



;
~ 28~
- *  ANNEXURE-
REGD. BY POST
2 Mtn. Div. Ord. Unit
~C/0 99 APO
; .+ 270503/CIV/EST 01/Dec” 97
E .- Mohan Tanti
j O Vill.-o DanlH Trnall
i P.O.Dinjan . ¥
" Dibrugarh, Assam
R j;'  APPOINTMENT LETTER : p
?'*f 'ﬁ&.xﬁﬁig_ AYou: hdve been selected for employmenlL Lo Lhe
ﬁ o ;? post, of Casuul Labour on Daily Wages (Nerric ratesY @

Rs.: . :

for the working day on

Lime of morning muslcring

”ﬁ (0800 hrs) and your services commence from 02 December,
X

&
‘)\‘\.’;
]

‘1_3Payment will be made in the first week of the

'actually employed in tae previous month.

4. ... The: employment s subject to police

¥
R

verification.

Sd/- Illegible
(VK Sharma)
Col

Commanding Officer
{

%
4
L4
N
s
&
A
Z
1
5
)

J'ffollow1ng monfh only for the number of days you were-

L Contd.



’7213"

7 %
ANNEXURE -
\REGD. BY POST
2 Mtn. Div. Ord. Unit
c/0 99 APO
270503/CIV/EST ' - 01/Dec’ 97

'“fbai?Mangal!Raut
:’yallﬂ—”Dlnjln

: 1?&0.‘Dlnjanﬂv PooT
“Jblbrugath,Assam

.3 :
e [ &)

o
el
g“. L.Jl \$ ,(~, g"!u;‘r,'!

APPOINTMENT LETTER

;é  1. You have been selected for employment to ‘the
: post of Casqal Labour on Daily Wagoc (Nerric ratcs) @
T 40.80 pe1 day. C /
%;*nﬁeff%Q GUpCT A | ’ o
S T A Your employment 1is for the working day on

47+ which you are present at the time of morning mustering

ffEN KOBOO hrs) fandiyour services COmMmMEnce from- 02 December,
s 19970 |
3., PavmenL will be made in the first week of the

L followlng rrom_h only for Lhe nunber of days you were

aetually employed in the pkcv¢ous month.

SAIPSS T ,-..~
2 P S T

4. The 'employment is subject to police

verification.

sd/- Illegible
(VK Sharma)
Col
Commanding Oﬁficer

L.Conid.
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. 270503/CIV/EST

_év_
%
:

§
g :
?

T A e R e R e

REGD. BY POST

2 Mtn. Div. Ord. Unit
s C/0 99 APO ‘
01/Dec’ 97

B T

. Bhnon Gogol

“4%-lvillri~+Deendhaii Par

.- P.0. Chabua

: Dibrugarh, Assam

- APPOINTMENT LETTER

. 1. - You have been selected for employmenl Lo Lhe

ftfpostiof Casuél Labour on Daily Wages (Nerric rateqﬁ @
cEi € vl . N
. "Rs..40.80 per day. ‘ ' ‘

ol Your employment is for the working day on
'fwhich you are present at the time of morning mustering
7(0800 hrs) and your services commence from 02 December,

1997.

e . : |
4 3. Payment will be made in the first week of the

following month only for the number of days you werc

actually employed in the previous month.

4. The enployment is subject to police

verification.

Sd/- Illegible
(VK Sharma)
) Col
Conmnanding Officer

...Contd.



PETEITRAS, 20 (A DA (T D Lo

ANNEXURE -~

REGD..BY POST

2 Mtn. Div. Ord. Unit
C/0 99 APO!

: ‘ 01/Dec’ 97
] '133'270503/CIV/ES
_? | _if.vlll Dln]an Tinali
%f:i” ' L' P.0. Dinjan,,
%il ‘ ' ﬁle;ugarhh;Absam.
S0 APPOINTMENT 'LETTER £
, : | '
fij 1.1 You .have been selected for employment Lov}he

- post,. of..Casual Labour on-Daily Wages (Nerric rates)\@

RSLM4Q,QQ.pQr,day.

2., -Your. employment is - for - the working day on
\whicb‘you are present at the time of morning mustering
(0800 hrs) and your services commence from 02 December,

1997,

4=t 3..:  Payment. will be made in the first week of tho
following month- only for the number of days you were,

.. actually employed in the previous month.

o 'v*ﬁj QA.ﬁ; The:s employment: 1is subject to police
~ verification. . '
e e
g
R | sd/- Illegible

3 “ , ' Col
g Commanding Officer
1

.Contd.
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ANNEXURE -

REGD. BY POST

2 Mtn. D_LV Ofd. Unit
C/0 99 AP0

01/Dec’ 97

S L ) " v

"“2270503/c£V/EST

.}Qthlash Yadav
w‘V1fJ“ Dinjan }
P O Dlnjan’”

”C'lerugarh Assam

SE APPOINTMENT LETTER

A

7/

lf;,}i; You have been selected for employment to the

‘;{ post of Cabtdl LabouL on Dally Wages (Nerric Lateby

~

% Rs 40 80 pei day. | ‘

S e ~ L |
ﬁQ‘Zq’ " yYour employment ie for the working day on \
'ﬂ%% Wthh you are present at the time of mornlng mustering .
3;: (0800 hrs)land your services commnence from 02 December,
i 1997,
s ‘3f Paymont will be made in the flrst week of the
' follow1ng month only for the number of days you were
actually employed in the previous month.
4. '~ The  employment is subject to police
verification.
sd/- Illegible
(VK Sharma)
Col ‘
Commanding Officer

L.Cond.

i
.
H
'
ER]
N
!

T p— . s AR T A T AT

PR L e



i SR TR RERFES R DL L

S\

ANNEXURE -

REGD. BY POST
5 Mtn. Div. Ord. Unit

'¢/0 99 APO
01/Dec’ 97

o
Z%OSOB/CIV/ESTT
fﬁlealal~Kumar1
Will.~- Chakali BhdlLd Gaon
o iP..O. Panltola
O :pibrugarh, Assam

|
APPOINTMENT LETTER

Q

%
|
: | 4
“% : 1. - You have been selected for employment LO the
i post of Casual Labour on Daily Wages (Merric ralgs) @
i (gi, ”WRsH 40.80 per day. o
2. vour employment is for the working day on
\
. which you are present a2t the time of morning mustcring
_§§ (0800 :hrs) and your services commence from 02 December,
w1997
g8 3. ' Payment will be made 1in the first week of the
v follOW1ng month only for the number of days you were
| T actually .employed in the previous month.
‘z ?_ 4. - The enploynent is subject to police
:g if ' .verification. .
2 BT L
A
4 : (é§!& gt
:éfgg sd/- Illegible
: f'ﬂ% Y (VK Sharma)
5{;215 Col
IR & commanding Officer
| x\ IR
A
1! iv\ 1%
P \\I' _.Contd.

e e
P At
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et B IR
SHF A

Paemearh s T

A

REGD. BY POST

2 Mtn. Div. Ord. Unit

- ¢c/0 99 APO
? 01/Dec’ 97

Dinjan

te

% _Dibrugarh, Agsam
rugarh, Besa

APPOINTMENT LETTER ' 4

3 : |
A’s[_ f* f;1 N You nave been selected for cmploymonL to the

TG .

o T _

. PEE ggggfof Caqual Labour on Daily Wages (Nerrlc EdLGu) @
4

- q213f3s§ 40.80 per day.’

S El _ u ; |
2. Your employment iis for the working day On

present at the time of m
ommence from 02 December,

© which you are orning mustering

(0800 hrs) and your services

1997,

3. Payment will be made in the first week of the

following month only for the nunper- of days you were

d in the previous month.

actually employe

T
C
—
-
G
®

4. _ The employment is subject to

verification.

sd/- Illegible
o (VK Sharma)
Col
Commanding Officer

. .Contd.

: . PR
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ot A A . . i
:}y;‘ {:
j? A
" ANNEXURE-
e REGD. BY POST
:fo" ‘ ' -~ 2 Mtn. Div. Ord. Unit )
c/0 99 RPO
i 01/Dec’ 97 |
5270503/CIV/EST = . |
= ¢;Tez1ng Das ”ﬁ?*"' |
' Vlll Dlnjan‘Tinali
“fP 0. Dinjan’it
k% lerugarh Assam N
e APPOINTMENT LETTER 4
bugiiﬁﬂ:”;lYouﬁhave been selected for employment to Lhe 3
: 'post of Casual Labour on Daily Wages (Nerric LaLebf @
Rs. 40 80 per day. ‘ ‘
o -ﬁgé~2:;;;‘; Youx employment is for the working day on \
which you are present at the time of morning mus tering
" ‘f(USGO;hrs) and your services commuence from 02 December,
1997, | |
e 3, Payment will be made in the first week of the
1@%. follow1ng month only for the number of days you WwWere
SR
3 actually employcd in the prCVlOUS month.
4. The ennployment s subject to police
verification.
sd/- Illegible
(VK Sharma) .

Col
commanding Officer

L .Contd. ‘



i3s3 Lo G

2. - Your

REGD. BY POST

2 Mtn. Div. Ord. Unit
C/0 99 APO

01/Dec’ 97

270503/CIV/EST

Jltten Ch. Sarkar

.Vlll *-erlgaon

‘P 0. MulukuGaon

Alerugarh, Assam

APPOINTMENT LETTER

#

1. You, thC boen sclecled for crployment LO the

(Nerric rdLeqﬁ Q

-~

‘post of Casual Labour on Daily Wages
Rs;}40.80 per day. y
employment 1is for the working day oOn

ent at the timé of morning musLorJng

which you arxe pres
commernce from 02 December,

(0800_hrs) and your services
1997 ..
3. Payment will be made in the first week of the

following month only for the number of days Yyou were

aetually employed in the previous month.

|
4. The employment i 1S subject to police

verification.

sd/- Illegible
(VK Sharma)
Col
Commanding officer

Contd.
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/é;; g
ANNEXURE -
REGD. BY POST
2> Mtn. Div. Qrd. Unit
Cc/0 99 APQO
S 01/Dec’ 97
,  270503/CIV/EST
%" ‘shilanp Doward .
. {y;;}.ﬁ:Chetia'Gaon
i P.O, Chetia Gaon
' ' Dibrugarh, Assam
: R ’ _ APPOINTMENT LETTER
i A
i 1. Yeu have bocn solouLcd for employment UO the
% ﬁ%?A;posL of Cabual Labour on Dally Wages (Nerric ratgﬁ) @
;é < Rs. 40.80(per,day. S
%ﬂ i; 2. Your employment is for the working day on
3% ' . \
f,: ' .which you are present at the time of morn:ng mustering
-
bao : (0800 hrs) and your services commence from 02 December,
i 1997.
f% . 3. Payment will be nade in the first week of the
éi follow1ng month only for the number of days you werc
l‘ f?. actually employcd in the previous month
_ ? _'i 4. - The employment is subject”  to police
B _'; | veriﬁicafiqn.

cd/- Illegible
féﬂ - , (VK Sharma) '
Col

i |
g commanding Officer

il ,

|

1

~Contd.




ANNEXURE -

REGD. BY POST

2 Mtn. Div. Ord. Unit
c/0 99 APO
Ol/Dec’97'

*}27050§VCiV/Es?

- _ jLoP Nath Baruah
ngVLlI"& P.0. - Garpara
“% Dikan - ! s

lerugarh Assam

H __" :‘u.,.‘_ .§
: R

APPOINTMENT\LETTER'

A

lfv: ) You*have been sclecLed for employman to the

(Nenrle rdLeS) @

}posb of Casual Labour on Daily Wages

'*Rs. 40780 per day.

*”;23.: " Your employment is for the working day on
re present at thc time of morning mustering

: _ i
(0800 hrs) and your services commence from 02 December,

1997.

which you a

3. Payment will be made in the flrst week of the

follownlg month only for the numbex of days you werc

actually employed in the previous month.

4. The employment is subject Lo police

verification. ¢

sd/- Illegible
(VK Sharma)
. Col .
commanding Officer

L.Comtd.
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ANNEXURE -

REGD. BY POST

2 Mtn. Div. Ord. Unit
C/O 99 APO ..
01/December, 97

~1er v

270503/%:1\!/*&5“F

N{g‘i‘;’q dum f : :
Rabin DdS :

PSR Al P
Bharahara VLllage,
R.O Chabua.

lerugarh Asqam

T
","-’ R

; APPOINTMENT tLETTER S : .
S 1L | A '
h 1. . You hdve been celu,ted for employmenL to the

.

"

posL of Casual Labour on Ddlly Wages (Nerrlc raLcs) @ &

R g 0
’mf)Rs 40 80 per day ' T e
:.ﬁaiﬁéﬂ?r ‘ Your employment is for the working day on
BEARRRE A
o Wthh you axr 38 prcsont at tho time of morning muchrlng
'ff} 3(0800 hrs) “and your se ce% commence from 02 December,
1997, |
3. ‘ Payment will be made in the first week of the
J“":v follow1ng month only for the number of days you were
:actually cmbloyod in the previous month
4. The emplgyment ~ 1s subject Lo police
verification. |
sd/- Illegible
(VK Sharma) .

Col
Commanding Officer

- Comtd.
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0

&
oA

{Mrldul Dés
gMarlcha v1llage

ANNEXURE -

REGD. BY POST

2 Mtn. Div. Ord. UniL
01/Dec’97.C/0 99 APO

270503/CIV/EST

~ ,,.\)
IOED

DR

o HPvQ Chetle (Chabua)
i Tlexugarh AsSam

$o Ty gl e

APPOINTMENT LETTER

- ’1. o (You havo been solectod for omploymont to tﬁe
et 5 Aty

- post of CduUdl Labour on Ddlly Wages (Nerrlc raLos) @
'f'_Ré: 40 80 per day. ’ (\

B, o e o ]

&%‘*2L“» A YouY employment is for the working day on
S Wthh you are prosont at the time of mornlng mustering
; SR RS

(Q800 hrs)'dnd your soereos commence from 02 December,

Vl997 |
|
3. Pevmont will be made in the first-wee ok of the

follow1ng month only for the number of days you were

actually employed in the previous month.

4. The employment is subject to police

verificatiorn.

Sd/- Illegible
(VK Sharma)
Col
Commaﬁding Officer

.Contd.




i e rs 1 - Lo e . >~ e = e R B e e e

| =3
- 35 - 5N
20 _ “
#%3 | | %
" _ ‘

REGD. BY POST

2 Mtn. Div. Ord. Unit

C/0 99 APO

01/Dec’ 97

H

. w270503/CIV/EST
PRI £ o ; “,: RETI L
7 Kadam Phukan !
a”g-ﬁy¢f?¥Chet1avPathar-
i -;:P O-;Rangchangl

lerugarh Assam

W it

o A ———— | | pom b ot it <

3 RS Y i , .
3 | - APPOINTMENT LETTER ;
vbﬁi;vl . § You havo been selected for employmenL to thé
; | post of Casual Labour on Daily Wages (Nerric rates)/@
§ .'“'=t‘Rs t4Q.8O-per day7 ‘ ‘ "
%* s - Your emplqyment is for the working day on | f
%V f‘»whlch you are present at the time of morning mustering ‘o
- (0800 hrs) and your services!commence from 02 December,
% q_5321997. '
[ |
g " 3. Payment will be made in the first week of the i
, following month only for the number of days you were ’
E% actuall& employed in the previous month.
I
x' 4L The enmployment is subject to police
i% verification.
L
E},. v sd/- Illegible. ?
§ (VK Sharma) 3

Commanding Officer

g

...Contd.




¢
21
REGD. BY POST
2 Mtn. Div. Ord. Unit
C/0 99 RPO
| . 01/Dec’ 97
270503/CIV/EST
o ”5? Moricha Gaon:
'12 LPLO. Chetia Gaon
i L Dibrugarh, Assam
| | (ADPOINTMENT LETTER
s ] | £
TS T You, have been seldcted for employment to the
 pdst‘df Casual Labour on Daily Wages (Nerric rate§) @
... ‘Rs. 40,.80 per day. A T
2. Your employment 1s for the working day on
: \

which you are present at the time of morning mustering
(0800 hrs) and your sorvices commence from 02 December,

1997..

J_f.3hf;' Payment will be made in the first week of the
" following month only for the number of days you werce
actually employed in the previous month.
N The employment is subject. to police
© verification.. |
Sd/- Illegible
) (VK Sharma)
Col
Commanding Officer

A o o .Contd.
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ANNEXURE -

REGD. BY POST
2 Mtn. Div. Ord. Unit
| C/0 99 APO,

5 S 01/Dec’ 97

ZﬂDSOBACIV/EST
- Bijoi Gogoi . . o
Chetia Gaon A
P.0. Chabua

Dibrugarh, Assam

APPOINTMENT LETTER

T A

L. - _YQngéve beqp selected for employment LO the

postfof Casﬁél”Labour on Daily Wages (Nerric rates/ @

RS.JQQJBszer‘day. .

120 YQQQﬂ employment is for the working day on
vwhiqh you afe present at the time of morning mustering

(0800 hrs) and your services commence from 02 December,

11997

3. - Payment will be made in the first week of the

ln{“ following-mqnth only for the number of days you were

'}i - actually employed in the previous month.

4. The employment is subject. to police

verification.

sd/- Illegible
(VK Sharma)
Col
Commanding Officer

Comd.

o« re———
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ANNEXURE - §

REGD. BY POST - ;

> Mtn. Div: Ord. Unit
C/0 99 APO.

01/Dec’ 1997 :

: 1 270503/CIV/EST y

) o [RY

@j. : akg,Ranjan\Sdlkld | ?

. * Amguri Pulunga’Gaon .
fﬁﬁ,PNOthulunga*ﬁx

- Tim:lerugarh Assam’ : g

APPOINTMENT LETTER

/

I You: have been selected for employmenlL Lo Lhe
post. of Casual Labour on Daily Wages (Nexrric rates) @

Rs,,AQ;8O per:day. ‘

PR e
4“§M%}f‘" : You - employment is for the working day on N
.}I"’i)}
f%;whlch you are: present at the time of morning mustcrlng
Y 1(0800whrSL and your services commence from 02 December,

1999

V[Payment‘will be made in the- first week of the

SRS G o .
;z:fQL;ouing month only for the: number of days you were
1f actﬁailykemployed'in the previous month.
S .
,ﬁ@ Al The: employment 1s subject to 'police

“verification:

sd/- Illegible
H G , (VK Sharma)

. | - Col
Commanding Officer

1
i.
&

.Contd.
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REGD. BY POST

2 Mtn. DlV Ord Unit
L 1 | /0 99 APO
R 01/Dec’ 97

qyﬁ.270503/CIV/EST

;bg»Blnod Das '@ . .
': Vill - Marira Town
oo " P.O. Chetia Gaon

. Dibrugarh, Assam

‘ - APPOINTMENT LETTER p

;%%f 3-5? Iv Tgv. Yow nave been elechd for employmenL Lo Lhe

Q%post of Casual Labour on Daily Wages (Nerric raLes) @

4

n day

YOur_ employmenﬁ is for the working day on
which: you. aze present at the time of morning mustéring

j}(0800nhrs) ahd’yéur services commence from 02 December,

. 199%
g ’%%~3§p"3 <« Payment will be made in the first week of the

P

;fQLlowing.moﬁthvonly for the number of days you were

L - ;fé:aCtualiysemployed-in the previous month.

4. The employment is subject to police

verification..

: R | | sd/~- Illegible

£ O

? (VK Sharma)

; Col

} ' Commanding Officer

e - . o ‘ , .Contd.

et gt -




ipost of Cdsual Labour on Daily Wages (Nerric rateg) @

REGD. BY POST

2 Mtn. Div. Oxd. Unit
C/0 99 APO
01/Dec’ 97

‘ udee baon
agdong (Panltola)
ergarh Assam

APPOINTMENT LETTER

£

You hdve beenn selected for employment to the

~

Your employment is for the working day on

whieh you are prescnt at the time of morning mustering

‘50800 ‘hrs) ‘and your services commence from 02 Decenber,

;3;1: | Payment will be made in the flrst weeP of the

‘following month only for the number of days you were

;uactually employed in the previous month

4. The employment is subject to  police

verification.

sd/- Illegible
(VK Sharma)
Col
Commanding of ficer

.Contd.
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“q, You have been selected for employment to the

hRs.'40 80 per day. - ¢

ANNEXURE -

REGD. BY POST

2 Mtn. Div.: Ord. Unit
C/0 99 APO
01/Dec’ 97

Amrlt:Tantlt
Vlll --NagizGaon: .

5P.Q.HD1njann
‘Dibrugarh, Assam

APPOINTMENT LETTER

S

i

post of Caqual Labour on Daily Wages (Nerric rateaﬁ @

-~

2. Your employment 1is for the working day on
which you are prescent at the time of morning mustering

(0800 hrs) and your services commnence from 02 December,

.1997.

3. Payment will be made in the first week of the

follow1ng month only for the number f days you were

;actually employed in the previous month.

4. The émployment - is subject to police

‘verification.

Sd/- Illegible
(VK Sharma)
Col )
Commanding Officer

..Contd.



e A e, g e XA RS R,

r:

REGD BY POST

~'»”"tl"

2 Mtn.'Dlv. o}d Unit
c/0 99 APO
01/Dec’ 97

270503/CIV/EST

% ».‘\"7

o Band Dhlngla

L Vill - Bharalua Gaon
- P.O. Kharjan

lerugarh Assam

APPOINTMENT LETTER

B | A

St - 1. . You ‘have been selected for emoioyment Lo thc

> '  'postmof‘Casual Labour on Qaily Wagee (Nerric ratesi @
Rs“.40 80" per day. ¢
‘2.7_- Yonr employment is for the working day on

:’}?whlchbyou are presonL at the time of mornlng mustcering

(0800 hrs)ﬁénd your uorv1ceu commernce from 02 December,

1997»~

ri3.ui3v. Payment will be made in the first week of the
follow1ng month only for the number of dd]a YOU VGG

”“f%:actually employed in the previous month.

4. . The” employment is subject to police

-+ verification.

i , - sd/- Illegible
(VK Sharma5
Col |
commanding Officer

AT

ZigoRy

P
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REGD. BY POST

2 Mtn Div Ord Unit

~¢/0 99 apo ™Y
© . 01/Dec’ 97 SERE

P O Mohmora leom
lerugarh Assam

O APPOINTMENT LETTER

w .
R A . .

velhyah:f You ~have been selected for employmenL to the

post of Cabﬁé Labour on Daily Wages (Nerrlc rdLes) @
s.. 40_80 per day. A . | K

:ZL,Tf : fYour ;employment 'is for the working day on

which you are!present at the time of morning musterxing

;4 (0800, hrs) and your services commence from 02  Decemnber,
S ‘L;’,{ﬁ}}‘:( N L N i

1997

3£fFL,: Payment will be made in the. first week of the

S -

follow1ng month only for the number of days you were

actually employed in the prev1ous month.
, | A '

4. The employment is  subject to  police

verification.

'Sd/- Illegible’
(VK Sharma)
Col
CommandinQEOffieer

.Contd.
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GOVERNMENT OF ASSAM |
. DEPARTMENT OF LABOUR & EMPLOYMENT
" DISTRICT EMPLOYMENT EXCHANGE : DIBRUGARH

e iy
-

% i ,
. ‘ | T
. ‘... -WO.ACT/27/2001/1656 Dated Dibrugarh the 3.7.2001
E  To |
. Commanding Officer,
% 2 Mtn. Div. ORD Unit,
} .. . -C/0 99 RPO
i ST
§ Sub : Recruitment of Labour on daily wages. y
d:  ‘Ref : Your Notification No. CIV/Est dated 22 June/200Q1
. ' ¢
Cnyosir, .a‘f
§ B " ‘ . f‘
: ' ~ We acknowledge with thanks recelpt of your
A above notification. We arc Laking immediale aclion Lo
%&, _v”ﬁwdmcomp;y'with,your requirements.
;? N | In. this connection I would like to request you
fi ﬁ ﬁﬂkindiy to let this office know whether you will be
vl - T - ‘ : :
y giving anygpreference including age factor etc to Lhe
i

t.ex',casual labours who have worked in your department

. wforsa.considerable period.

Please confirm immediately.

}
SR L
Yours faithfully,
Sd/- Illegible
. (S. Khatun)
%3 =<¥-j5':"“' - : Asstt. Director of Employment

District Employment Exchange, Dibrugarh.

L. Contd

#




4’ THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH

;-1v K OrJq*nal Applicatlon No. 353 of 7001
L ‘ . o

Ddte of decxs¢on : This the lﬁth day of February 2002
’ Justice D.N. Choudhury, Vice Chairman

i} The Hon ble NL.

'The Hon ble Mr. K.K. Sharma, Administrative Member

Shrl Hecralal Rawath

Sector - B Dinjan C Antt.

Station ‘Headguarter,

P.0. . Panitola, District-Dibrugarh,

o i, R 3 L M AN P e O et e S R - _

dnd 30 oLhorv TApplicants
By Advocates Mr A. Dasgupta and Mr. S§. Bhuyan p
: '-"f:\".. A ‘
; o ;V@rsus— /
; e Ly UA . .
i, .
e 1% sThe Union- of; India, represente ed- by the )
H ‘ Sccretary to the Government of India,
$ | Mlnlstry cf Defence. ' |
RTINS T
2., .The General Officer Commdndlng,
oot #“%‘MopntaLn Division, C/o 99 APO.
- g3;@The-Genanal,Officer Commanding,
- SRE qupghjC/Q 99 APO
4! The Commanding Officer,:
w2 Mountain Division, Ordnance Unit,
: .,C/o 99 APO. | .Respondents
,.s}'.,.,:,_;.la:.v; RIS SR - S ;
< . By ‘Advocate Mr. A.K. Choudhury, Addl. C.G.S.C.
i o ' : ‘ I S L L
3
.CHOWDHURY J. (V.C.)
- Cenferment of . temporary status has again
{ surfaced in  this procccding in the following
: ,

Qb Contd,
5
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The applicants are thirty one in number. They

clalm LhdL they worked under the respondenL as casual
P ”;;9. ?

labourers bOntlDUOUbly and 1nLcrm1ttcntly for more than
. Lw

]éht,n instead "of conferring ‘them temporary
N r‘y’.,« ri Vd, o ' '_ 5o :
]‘\statu; as pe the Schemerthey were thrown out of Cthe
.}_' ﬂf}”‘ o P "lf"h . fa v v .

'departme t

,‘n,From the materlals cited in the.application it

&éppears that-.these applicants were selected as casual
»labourers:'dn daily wages through the Employment
-Exchange ana ‘to that effect appointmentn‘orders were

‘1ssued on 1. 12 1997. In para 4(viii) of the épplication

the:appllcants 1nd1catod the period of service rendeﬁed

jiF';'bY;them;lQ:ﬂ998. Though they averred that they worked
'orgmqre than 240 days in a year, save and excepfﬂthe

4
statementcfhey'have rnot shown the specific period Lhey

L

A nae T I PR

allowed'tofwork and verbally thecy were told that they

-

SEE

P e

it et Al b ey iy

weﬁeiterminated from service. It was’aISO?averred that

-

-

afterV the termination,  ~steps were' -taken by the

réspondentiauthority for recruiting casual labourers on
if.«-daily-iwages “through the Employment- Exchange. The
‘ employment'exchange put Queries to the respondents as

to whether the respondenté would provide any preference

PR

including age factor to the ex casual labourers who

worked in - the department [for a considerable period.

o

Failing to -get appropriate remedy  the applicants

e T e

submitted = representations before a number of

authorities including the Ministry seeking relief. As
nothing happened they moved Lhis Tribunal- praying for a
direction on the respondents to. consider their case [or

regularization in scrvice.

3. The  rcspondents — submitted their  written

R

statément_ denying and disputing the claim ot

~
PP

‘worked ‘in a’ year. From 8.4.2001 the appllcdan were not
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El e . "l .
YU e '

e appllcaugg, In. the written stat cment the respondents

the 2 MuunLain Division OLdnance Unit was
§g§poqxlple for providing logistic, suppoxt to all the

”i&&;ﬁs d@pendent on it. The work load of the Unit had

fflncreased manifolds as a result of  additional role

,i}aSSLgned Lﬁ fhe Units in countex lnsurgaucy operations.
‘ifTha-dependent Units were spread over vast areas and
jflgfang inremote areas of Upper Auaam and Arunachal
‘ﬁfPradgsh.;ﬁs a result, to overcome .the shortage of
TARPOWEL. sanctlon was sought from the hlgher authority
to -empLOJ porters/labourorﬂ on dally wages Ol a
'requlred basas to tide over the additional work load of
‘HQFTFOﬂtln?_ nature. The formation headquarterd had
‘- §ggoxqedi§anctions to the Unit for opening of supply
and services Imprest Account Budget Head 105 (F) with
effect from 15.9.1997 for ewployment of civilian
»lapoufers and porterz on daily wages. The names of the
candidates were obtained from the District Employment
Exghange, Dibrugarh. A Board Qf—foicers was convened
to assess the suitability of the candidates and to
recommend names fon employwent as labourers on daily
: eéagar These labourers ware employed only to perform
the tasks on non-routine mature like clearance of grass
to avoxd fire risk during summer and also for monsoon
stocking of detachments located across the rivers. They
were paid for the actual nunber of days they were
employed in a month out of supply and Services Imprest
ACFount aliotted by the. formation Headquarters. It was

speciflvaLly averred that the daily wages’ were paid as

fa f}_per ‘the ~attendance register. As regaLdo grant of

temporary ‘status it was averred that the tenporary
status was not granted as thee was no provision. It

mentioned the communicate on vide letter No. 15225/0rg

4{Civ) (a} dated 29.1.1998 150ued from the Adjutant
S LOR{G,

4
A
R
‘e

m—— e #% .
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2

General’svﬁranch, Army Headguarters, New Delhi, wherein
-1t .was ‘sLated that granting of Lemporary status to the
casual labourers was. a one time ‘affair and 1t was
mxﬂacable;;n!r@sncrt of those casual'employees who
:weréﬁlnfserLQe'on the  date of motification of the

ve o3

;hchemer Ye, 210.5.1993 and had rendered one year of

P R Bl ‘_—————’———_—
: cmntinuoas;aerkzca with 240 or 206 days as the case may

beuon thac date. In reference to seeking for additicnal
perpons,un the ‘respondents did - not dlﬂputn the
requisitlon for: spongorlng additional pcrsons by the
-establlahment=of 2 Mountain Division Crdnance Unlt and
thdtc.ltﬁ was forwarded‘ to the ‘District Employﬁent
hxchan@@,a Diblugarh. on _Eé,é_ZQQE; ““However, 1in the

c'*meant;me.the necessity of employlng additionsal gémbons

'wasarav1cwed and since the necessity was not felt *the

prueb MBS, discontinued. It was also stated that

"A'.'k..‘ 4

| during ‘that "periodi the regular 'troops were made
Lo :f,f'ftavailable for the extra work. Since the combatant

s 'manpoweﬁwwaS‘readliy'available and it proved to be more

e ecanom;cal to the State the Unit management decided to
stop empluyment ot the' porters 1n future.

EEEI

4. Ww havp hward Mr. B. ﬂisovpta, learned counsel

B

for tha evlecant and a}mo Mr. A.K. Choudhury, learned

; E Addl C.G.8.C. al. j_m,,gth, There ;«.n‘i’. dispute at the

; Bax tha*hthe Scheme fmr granting teumorary status was
Lnrruauced O regula*e the employment of casual
3abﬁur@ru'*n a fair mdﬂA“I and to avoid VlCleiZ tion

or unfazr labour practice in cnnlormi*y with the

Fonulstenf legal anicy Jaid down by fhﬂ Supreme Court
on this matter. The Grant of 1kﬁm0tarv Sratu and
Regularisation Zcheme of the Governmenf of Indma, 1964

was intraduced for ehg&gament of casu 1 labourers in

+ —

P&Dt]ﬁal (JOV&:'J"I]T%:H:Z offices ;;eeping lh mind the decision

?

O

Lg- =

e g
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of the Supxeme Court, more particularly the decision in

ngh Vi Engineer—in—chief, ‘CPWD, reported in

Stizinder" !
: “ﬁ 1 BCdi639 The whole ucheme-waa intended to
i&é:wuﬁk to these casual labourers>on a continuous
and’ to make ‘these casual labourers reqgular
#Subjﬁﬁt to avallablljfy of vacancies. The aforesaid
'ﬁscheme wa "agaln followed by the 1993 scheme for
»conferment of- Lemporary status on all casual labourers
wfiwho wereﬂin employinent on the date ﬁf igsue of the O.M.

'and who have rendexﬂd a continuous service of at least

"fene year;‘whlch means that ‘they must have been engaged

et s RN L Rl il £

.x;-f g;for a perlod of at least 240 days (206 days in thefcase
'?:?of OfflCéS”GOb erving 5 days week). Such gdsual

ﬁﬂ _ 1abQureL$ who' aﬁquire tenmporary status wilﬁ not
?i “thoweverﬁ Dé brought on: ‘to ‘the permanent astabllohmput
%Q ;Q 4‘~,unless~ they are gselected threugh regvldr selection
g% ~ ﬁrocass”far Group ‘D' pogts. The potification itself
,é indic&tmﬂ that the guidelines contained in the O.M.
) q should be follawed : tr:rtly in thn matter of engagement
ST S  'of ﬂaaualiemploye S . Thé entire schame was introduced

IE Cy Wth the avowed ohject mentionod above. Such a scheme
canuot ba termed as a one Lime mMeasursg as was submitted
by Mr. AJK. Choudhury, learned Addl. C.G.S.C. A

decision on thiz issue has already been rendered by the

. Full Bench of he entral Admivistrative Trikbunal in
h o Ao, 1146-AP-96 decided on 3.10.2001. The Schemes
? “were inhvuduﬁfd as per the consztitutional mandaLe and
é“ in respouse Lo the decisions of the Supreme Court. As
% included earlier the Scheme was introduced to protect

Py PR

A

ebadasniieano e

the working force. When thare is a perennial nature of

ﬂ work, in these iustances the ] abourers who are engaged
~are to be conferred with temporary status. It is for
the authority to take a decision in the matter in the

.light of the Scheme. In the instant case, the

. _  ONEG,

J T



reapon&ent authority  was smarting -. uvnder  the
ydsconueptlon ‘that the S8Scheme of 1993Win itself was a
-one time Scheme. The ivheme iz still exlsting unﬁ the
Jcasual lahourerﬂ worklnq under the department are to be
canferrad w;th temporary status, that is the pure and
- . simple meanlng of the Scheme. We, fhufefure, remand the
%%} ‘ﬁélt matter téWLhe ‘concerned aunthority to examine the case
~on mﬂrnts in the ligbt of the Scheme of 1933 and in so

dolnq th@ Qutuorlty ehuuld Fake notae of the services of

the "all 1he workers who worked fov 240 days without

. ° * ::'(V \\';‘:;‘ W s”"é‘ ..’ -
i X 1 :a.ll be free to ta}ie a d. 1on on
’ o BN ‘g
mer;t, k“eplng in mlnd its nwed the availabl worx
gl TEey o . Y
folcaiand ube obqeut ui Lh ie Thc respondenth alé
838 BT {,t‘;j
direvtmd
PN, Q;W;WH‘; , 1 :
frqg roday ‘and pﬁw nﬁ' .:ary up¢3k1nﬂ oxder as per
AL IS o B S IR T ; ,

law.

T

e subjpct on

AN

t £ B, %,, 1,&-’,--

-t
e

.. 5. The application is allowed to the extent
R "a”p. Lo R |
1nd1cate No order as to costs.

3d/~ Vice Chairman

| .
{. ‘A
$ : SR ¢ 5d/~ Member  (Admn)
}f;
B i
i
&
i
I
!
i
1; Lok
1 a
1t
g s
: ,
i B o Yo : ) . Loomd.

AT Wy syt
tak ing note of,the artificial breakm. The departihent

€5 complcre thc 0 8T ri G“W1thlﬂ four months
oo v \
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Ewwgmuyr~u§i @?

/ 2 Mtn)' DlV. Orda Unit
| N C/0 99 APO"
24 May 2002

R
PR P

14

{:t:x:ff}‘. RV
X :ggbulebut, S/o &ri. Pu¢1n Mout |
Vill‘~ Dongirchuk, P.C. Bishmile . , b

T \-ﬁfﬁ ,-& i A

‘P §. Chabua’ |
ﬁi@ﬁ.s Dibruaarh, PIN-786184
: fconc rn) , S ,

4"* o l :
: LI S S : | -
: G el e . . Spesidag Oxder - . : # '
¥ ‘3f“f ~TT¥"“ “iRefy “to Central Administrative Triéﬁnal
| St Guwahati Bench Judgment apd Oxder dated 11 Feb, 2002 i
.,, g
S passed in OA No. 353 of bOOl (Hecralal Rawat & 30 Vs !

UOX) The dcpdltment has p erused the judgm@nf and.under NS

stood Lhe'uame. i

& S | ' . ‘{

2 S 2. This unit/department has perused the case and v

, v ' ¥

;. the judgment regarding thirty one individuals inclusive i
- of Shri Heeralal Rawat (Names are att as appx ‘A’)

' employed as casual labours cn daily wages {(Rerric i

i ‘

% _: 1v£at3q) and who were paid from Budget Head 1056 (F). On g
i. : s perus sal of all related documents and the judgment the i
e ©. ' fellowing 1nfarﬁnnw" are made - ' 1
iR 1
b N0 - o (a) Adjutant General’s. Branch, Army Headquarter, New %
jf %yﬁbﬂijélhi vide its letter No. 15225/0xg/4 (Civ) (a) at. 29 %
F I Jan 98 has stated that granting of temporafy status to '§
;? the casual labourers was a one time affair and i1t was ?
ﬁf applicable in respe¢t: of those casual labourers/ ;
TP employeeb who were in-service on the dste of the Goyt. §

'Aof India notification of the scheme of 10 Sep 23 and
N /
who had rendered one year continuous service 1i.e. 240

or 206 days as the case may pe on that date. But as
PN,

s e

g

o
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' T 4c E
regards to the thirty one casual labourers employed on ;
L ,é . , a . ] X . ~
lg%ﬁ@gesfby this unlt/dmpartment, they were not ¢
v ‘:‘:::f HEVS N . o . ; !
.WWAj;priox to the Govt; of India;nordification of L

_093 ‘with this uan/dﬂpartment and.thereﬁo:e, cannot be

& i gvonferrﬁq the status they-ur demandlng for according 3
ﬁ';V t0 the regu;atlonh.' f
.r‘ ':',; Sy 8 5” .).:; » ,'.‘ ) o - %?
a;lfﬁs_ i,;;,In;yileof the aforesaid, the above spplicants i
_Shri, Heeralal . Rawat and others camot be given .
. I‘f
fempurazy status as They were employed much later and )
e Cd . , . 1)
b2 : :not prlor ta the Govit. of India notification of 1993
and taere L& no provision given by Minist ry of Defente
. ) Govt. of I?ula te this unit/d baerenL to facilitate
3 .._' Ty ”Wcr §‘ o : {'
the s&me. L . . .
Ibwu ( b '~.".'. bl G ‘ : | »
» RS 'q.. ’ In view of the above, it i¢ not possible on ‘
;. . . ..' 1, ;A.: " "'-‘i‘ : ‘
the part of Lhe depqttment to. ~3ufﬁr tempﬁrary f?vuo C
Lto the appl cantu,IZI in numbers in OA 353/01. ’ i
v s 3 f R
: '8d/ - i
- ' . ;Adm_&vSer Wing %g
B [ I ) - N ﬁ:
- - for Commanding Offr e
o R
(IS
S
i1
: |
.::
Y
L i
. |
iy
\'_
- \
\\\
\\.
A
PEEL -
wContd,
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. . -
Original_Application No. 94 of 2003. _ ii

. Date of Order : This the 25th Day of February,2004. .

i i The Hon'ble Sri Shanker Raju, Judicial Member.

e,

AT TUINEIEA T s e A e e

:
{
L.
E
:
¢

The Hon'ble Sri K.v.Prahladan,Administrative Member.

1. Sri Heeralal Rawath,
2. Sri Bubul Mout,
. 3. Sri Umesh Kumar,
4. Sri Kiran Goswanli,
5. Sri Upendra Rout,
6. Sri Mohan Tanti,
7. Sri Jaimangal Rawath,
8. Sri phonen Cogoi,
'9.,8ri Kanak Das,
10. Sri Kailash Yadav,

.. 1l. sri Hiralal kurai,

. 12. Sri Nar Bahadur Thapa,

(13, scd Tanzeing Das,
,'é4.vsri Jiten Sarkar,
15} sri Chilan Duarah,

"~ 16. Sri Loknath Baruah, ~'~

17. Sri Rohin Das, ot
18. sri Mriduvl Das,

19. sri xadam phukan,
20. .Srd Rupam Das, ..
21.:Sci Bijay Gogol,

22. ;Sci Ranjan Salkia,

23, sri Binod Das, |
%4'a§€i.8§149w“ajkh0wa.
25, Sri Amit Tanti,

26. .Sri Binod Dihingia,

7. Sri Atul Chetia,

.sri Rulena Prashad,

: sri Kulendra Goyoi and
§5430J Sri Manik Chetia
Advocate Ori A.Dasgupta.

N

. « o Applicants.

i = ¥Yersus -
i SR '
]‘i. d'e ‘mim -of India.
; represented by Secretary to the
Govt. of India, Ministry of Defence,
e New . Delhi e |
: !
|
1? i
]
;- L contd. .2
‘l‘:li- e e e R e ¢ 5 2 e -

i



2. General Orficer commanding,
AXIREE <2 Mountain »Division,
c/o 99 A.P.O:

3 beneral Orricer ‘Conmanding,
4 Corps, C/o 99 A.P. o.

4. Commanding ornicer
2 Mountain pivision,
ordnance Unit,

C/Q 99 A.P.O- « o ® Respmdents.

By Advocate sri A.Deb. ROY, Sr..G.s.C-

O R DE R (ORAL)

- . m— .

SHANKER RAJU.JUDICIAL MEMBER.

" The applicant ‘through this O.A. has sought quashing

of ongr dated 24.5 2002 by which he request for comferment
o£<§gpporary status was turned down «

2-7 - Applicant a casual worker approached this Tribunal in
O, A.353/2001 which was disposed of on 11l.2. 2002 directing the #

reSpOndents to consider the case of the applicant as per ;

o DOPT scheme of 10.9.93 and to take a final decision by a ‘. _%
? T'speaking order. . ! '
'Jiiﬁ 3.‘;' vide order dated_24.5.2002 tne claim of the appli<cant ;;
. was rejected as the scheme was one time and the applicant was \ ,2

not in engagement on‘1.9.93.

4.  pearned counsel for the applicant referred to para
11 of the decision Of the apex Court in Union of India Vs.

R Mohal Pal, 2002 (1) S “%c 216 contends that conferment of ’
. : / '

temporary status would not be disturbed mere the direction

igsued was prior to the deClSIOn of Mohal Pal case (supra)-

However, it s contended that DOPT guidelines enlarge the

zone of considemation to all casual labcurers for regularisation ]

' on fulfilling the eligibility criteria as per clause 10 of the

popT scheme of R 10.9.93., ' ‘

contd..3
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5. The respondents on the other hand vehemently

| opposed the. ccntention and has stated that the applicant

?was not in engagement and as pet the decision of the apeX

. court in Mohal Pal (supra) their claim for regularisaC1on
was;rightly rejectéd.

6. we havevcaref"lly considered the rival contention
' of the parties and perused the materials on reﬁord. In
Nohalc;al's case DOPT instructions dated 10.9.,93 was
obse:ved to be.one time, those who were not in engagement
on 1.9.93 wﬁye:ot eligible for consideration. However,,
‘clause 10 of the DOPT scheme clearly provides that in xxﬁ;
future the engagement of casual workers shall be done as
per guidelines of oopT contained in O.M. dated 7.6.1988.
T As per the aforesald O.M. working period of two

_ Years in two conaecutive 206/240 days and sponsorship -

,chrough Employmant Exchange was eligibility criteria.

'Accordingly the claim of the applicant for consideration
f!i"‘under’DOPT echeme of 10.9.93 being one time acheme and the ~
fact that he was not in engagement on 1.9. 93 cannot be-

iqnored. HOWever. in the light of DOPT circular dated

\Li 7.6.88 the regspondents are directed to consider the

case of the applicants subject to their eligibility

criteria on fulfilling the eligibilicy condition for

regularisation as per DOPT O.M. dated 7.6.88.

O.A. stands disposed of accordinglye.
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1/’ To

i , Date : 25/11/04
The Commanding Officer, ‘
2 Mountain Div. Ord. Unit, _ b
Clo 99 APO. '
REGULARIZATION OF MAZDOOR UNDER EXISTING VACANCIES.
Sir,

With due respect |, on behalf of 30 ex-casual workers beg to submit that it has come
to our notice that you have demanded to employment exchange Dibrugarh vide your letter no.
2701503/EMP/17/CIV/EST dtd. 28-10-2004 for employment of 11 Nos. mazdoors in your estab-

lishment from SC/ST categories inspite of CAT Guwahati order dtd. 25-2-2004 against our appli-
cation no. AO 94 of 2003.

As sufficient number of SC/ST candidates are available among us hence you are
requested to kindly absorbed them against existing vacancies as they have rendered their serv-
ices in your establishment about the year and oblige.

P
.

Thanking you.

Yours faithfully,

yod Yalal /fmm/ —
(Hiralal Rawat)

On behalf of 30 applicants

Copy to:

1—Fo-the-Hon'ble-Judisial-Member-&
Administrative-Member,
GATF-Guwahati-Benreh.

24 To the Secretary, Ministry of Defence,
Govt. of India,New Delhi.

3 Sridiwan Roy,

For information anngWith Xxerox
copyof CAT, Guwahati order dtd.
25-2-2004 with a request to look

Hon'ble M.P. ( Rajya Sabha).
3. To the General Ofiicer Commanding,
4 Corps, C/0 99 ARPO.
Ef. To the General Officer Commanding,
2 Mountain Division, C/o 99 A.P.O.
& To the General Secretary,
AIDEF, Khadki, Pune-3. :
&. Employment Exchange, Dibrugarh.

into the matter and necessary

action with suitable direction
please.

Gt
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Annexure: - H

2 Mtn Div Ord Unit

C/0 99 APO

30 Nov 2004

270101 /PC/ X /HQ
Shri Heralal Raut
. C/o Ramdeo Raut
- Stn HQ Panitala / Dinjan
(Indl Concerned)
SPEAKING ORDER
1. Refer to Honorable Central Administrative Tribunal Guwahati Bench

Judgement dated 25 February 2004 passed in OA 94 / 2003 (Heeralal Rawat
& 30 others V/S UOI). The department has perused the Judgement of the
Hon’ble Court and understood the same. :

2 On perusal of the Judgement, the fol]owing has emerged -

(a) Case of apphcant be considered SllbjCCt to the eligibility
criteria. .
(b)  Eligibility criteria spelt out is™ -

(i)  Sponsorship through Employment Exchange.
(1)  Completion of 206 / 240 days consecutlve]y mn two years
without break in service. .

3. The case was considered in depth and relevant documents perused by
the unit / department and the following emerged: -

(a) Applicants were sponsored by Employment Exchange,

, Dibrugarh.

(b) Not even a single applicant has completed 240 days of
continuous service in two consecutive years. All applicants

~ have a break in service. I
& © o
4. In view of the above it is seen that no applicant meets the laid down

eligibility criteria for grant of temporq\ry status. Therefore, it is not possible

on the part of the unit / department to confer temporary status to the

| applicants. 31 in numbers in OA No. 94 / 2003.

© Sd/- eligible

2N\ ‘ (P. Ganguly)
| 4 {r.f.*"/ g Lt. Col
oA - | Offg. CO
"\—M, -
- \AW | :
Ry
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Coas; )
for thy

Direct Recruitment .

e 3 . '
rdnance Divisiora

——

by 15 jan 2005 from eligible Indjan :
Citizens for the Post mentioney below ‘
Or recruitmeny at 2 ountain
Ordnance Unit, c/0 99 ApQ with all
India Service liability:. ’
(a) Name of Post . Mazdoor
(b) No. of pogy t 11 -
) Reservatlon : SC-06 ang ST-05
" (d) Educatlon/Quamtcatlon : 8th
B Pas
. (€) Age flimit {1810 30 ¥ears of age
.88 0n 15 Jyap 2005.
2. How lo Apply: The applicant
" should apply for the above post
~ addressed to the Commandlng (RH)J'
';._’Omcer.‘ ?}21 ‘ Moumaln - Ordnance depu} P
i Divisiqnal "Unit,” ¢ro +89 .APO applic
5 incorpdratingithe*Bio~data' of-the | "2, Apy
1" applicany alongwith the'?appllcaﬁon upto
given balow, . . e e yearsg
.37 Conduct of Recruitment. “be. s¢ '
: ‘Candidateg whose applications grg "45 dgq ;
+found in-orger- iy be calleg for atter|
Physical test. Successfy Candidatesg Incony
will be callgg for Medical examinatjon appe
and intervigw A marit ligy wilf finally be the :;
drawn ang Candidate will pg informed [ 3. The
individuauy. : e K candj
4, Documantg Requirag: The 1. ¢
!oHowing, Photostat ¢o ies of 2. | .
Certificatas duly attesteq by Gazetleg 3. .
Oflicer shouid accampany the | 4 {
application:- . 5
{a) Birlh'Cerliﬁcate 6. |
(b) Caste Centificate . 7. )
. {c) Education/()ualiﬁcation Certificat_e : {
(d) Permanent residentia) Cerlificate ,
() Name of Employment exchange (
and registration Number . 8
() Character Certificate o
Last date of Submisgion of . g i
_applicauonf 15 Jan 2005, - i
o Application for the Post of .. .
P Labourer (Mazdoor) 6’71; A
1. Namg ¢f 8pplicant (in block ;
leners):
2. Father's Name: : ¢! m
3. Nationality:: . ' }
4. Date of Birgh; 1
S. Permaneny Home addrags: ]
6. F_(Imtutlo:;/(Z)unlmcullon: R (
7 Past experience, . . - |
8. Caste: - B {
. . Declaratlon - 12.
! bereby declare that the above ]
particulars are true. In the event of {
any slatemen of documenls attached ( 60\
IS/are tound tg pe lalse or incorrect, | 13, i 0\\
my apph’calion/appomtmom o be ! \\(b
terminateq. 4. é
Signature of applicant IS.JR ;
davp 7101 (156} 2004 FA anma '
rt

Sl
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Sir,

To,

The Commanding CHficer,
2 Mtn Div. Ord. Unit,
Clo 99 APO.

RE-INSTATE OF EX-CASUAL LABOURERS

Most respectfully We beg to draw your kind attention on our request made the following appeals :- |

(2) Appeal dt. 24-04-2006
For regularization of casual labourers.

~ (b)-Appeal dt. 07-08-2006
For regularization of casual labourers. -

(c) Appeal dt. 04-10-2006
- For regularization of casual labourers.
2. We have not received any reply decision against our above appeal so far for our regulariigtion
in the department. As we are facing a lot of inconvenience for want of job as such you are
. /

requested to kindly take necessary action to re-instate us in the department for which #ve shall

alongwith our family members remain ever grateful to you. ‘ s
Thanking you.
Yours faithfully,
Datgd :07-1 1-290(:» | 1
© Copyro:- ' : | . : Heeralal Rawat h
1. All Con cerﬁ R . On behalf of 30 casual labourers.

-

2y 5 e 1A o G oSt ot
for information and necessary _ ‘
: ) 1 1 t ‘. - 8 ’ " .
;.2:'[10118 as reqt;ested time to tnclile. 41/ ﬁfm HGQ T 1 )41 o
erox copy of our correspondance _ *
- . . ' . m ~ [
made earlier is also enclosed herewith 5/ v @w‘f‘sﬂoﬁ o&b’(m&’%?(b\

for your necessary action.

I SR C LIRS
% 1 Rubud Mm(j
2/ ’:L{/(Qv/‘{ﬂ- f“gwé” :
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- .
N \
/e From: '
%( Heeralal Rawat & 30
f"’f x Others(Ex-casual
11 | , . workers)
a4 ) : HQ 2 Mtn Div Ord
i | : ~ Unit |
: C/0 99 APO i
i ! ‘ 1 :
: THE commanding Officer
2Mtn Div Ord Unit
C/099 APO.
, - RE- INSTATE OF EX- CASUAL LABOQURER
i Sir,
o With humble submission I would hke to drawn your kind attention towards my
; appeal dt. 24-04~2006 for above sub_]ect in response to your letter No. 270503/civ’ Est
3 dt. 06-sep 2005 °
I /
! i! i 2. 1 shall be hlghly grateful to you 1f your goodself intimated present posmon of our
e regularization under HQ 2 Mtn DlV Ord Unit..
: ‘ Thanking you. .
[ Your faithfully
3 | s a\»"ip' S
N Dated : 05-08-2006 - | ~ He Rawat & 30 |
- ) Others casual labourer
A Copy to;-
Qé | All concermyw-—--- 5 for information with request to look into
" ' the case lying with authorities from since long.
| -
|
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Sir,

To,

The Honr’ablc Defence Minister,
Govt. of Inda, f
New Delhi— 1.

Sub :- RE-].NSTATEMENT OF CASUAL LABOURER HQ 2 MTN. DIV

ORD i’J’NIT. C/099 APO

(Copy.of appeal is enclosed herewith).

Thanking you.

"Copy to :-
1. Shri Sarbanand Sonowal, MP.
2. Shri Deepankar Mukharjee, MP.

A

May' kindly intimated present position of our appeal dated. 09-05-2006.

[

Yours faithfylly,

vl

Heeralr 'Rawat
- &
30 Others casual labourer.

‘ It is requested that Present position of

.{ our case mnay please be intimated for

mformatlon of all casual labourers.
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F.rom_:h' Heeralal Réw@t &30
~+ Other (Ex - casual workers)
To SN | “ ;
The Commarding Officer, , | | : R o !
‘ 2 Mnt Div. Oﬁd Unit, P R R L ‘ i
Clo99 APO. - B o g
] N
"' _ "RE - INSTATEMENT OF CASUAL LABOURS
Sir,
With due regards 1 beg (o submit that it has come to my notice through
advertisement dt. 29/3/2006 in news paper Telegraph that certain vacancies of fireman
LS
have been relearned in your unit for recruitment.

2. As per your letter No. 270503/civ est dt 06 Sept 2005 we approach your goodself
T

Il . . . . ;
tor consider our case sympathetically for appointment being ex casual personnel of your -
unit, 3‘

{
3. We fully hope for this opportunity and shall be remain e‘ver‘grateful to you for }éu

this act of your kindness and oblige.

" Thanking y0u

g

" Yours fai (hﬁlliy,

Heeralal Rawat & 30 -
Other (Ex ~ casual workers) ’

Date: 24/4/2006

1
. ! 3
[N " A
i
!
b
!
i
5
'
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To,
The Commanding Officer,
2 Mtno Divn. Ord. Unit
A\C/Oa .99 APO 3.
Date - 25/10/2005.
REF: Your letter no.270503/c1vEst dated 6th Sept,05

o et TR G N > G s TR WY Wy = G W S W L D WS W

Hon'ble sir,

Received your above letter on 8/10/2005 We thank

you very much for sending us such encourging and hopeful

letter which bears dreams and hopes to our poor Labohrcr.

We will be walting till our dreams come true.,

Thank you,

{

Yours faithfullyf

(SRI HIRALAL RAWAT )
And 30 others(Ex-Casual workers)

%o

R e I S SR
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Cential Acmisistrasive Tribunal

uwahati Bench (CAT)

G

R

© 5

- E S

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL _ <5

GUWAHATI BENCH : GUWAHATI ' =5 ~ 8

_Q Qs

B

IN THE MATTER OF : E;g

© 4§

o _

0.A. No.36 of 2007 = ?

Shri Heeralal Rawat R .Applicant
- Versus -
] Union of India & Ors. ... .Respondents

- AND -

} IN THE MATTER OF :

G et Bench
Written statement submitted by the Respondent
Nos.1 to 4.
ITTEN ST E
, .
The humble answering respondents submit their
written statement as follows:
1.(a) That I am _(OL $i< IN&IQ\:@;M . (()@mmﬁ.ﬂa&/%@
= OWoL . 2 Movnkaim  Divysrn  Ovdrente. (i~
Ulz_99APS and Respondents-No. [h & in the above case
{ ’ T

and as. such I am fully acquainted with the facts and

circumstances of the case. 1 have gone through & copy of

the application served on me and have understood the

‘contents thereof. Save and except whatever is specifically

apmitted

in the written statement, the contentions and

statements made in the application may be deemed to have

Jr



/ oA File in Court on..........cccoeerem (bu\

o | T,
(/ 5 Court Oﬁ'ice_J

been denied. I am competent and authorized to file the

%

Motin Ud-D

statement on behalf of all the respondents.

(b) The application is filed unjust and unsustainable

both on facts and in law.

(c) That the application 1is also hit by the
principles of waiver estoppel and acquiescence and liable

to be dismissed.

(d) That any action taken by the respondents was not
stigmatic and some were for the sake of public interest and
it cannot be said that the decision taken by the
Respondents, against the applicant had suffered from vice

of i‘llegglity .

o~ .
E&F;’?q sarre fas erfas o
Cential Aamicisuiative Tribunsl

1EFERMNE: Brief History of the Case

aITETet FATAdS
Guwahati Bench 1The brief History/description of the case is

appended below, which may be treated as an integral part of

this Reply.

The 2 Mountain Division Ordnance Unit is
responsible to provide 1logistic support to all the units
dependent on it. The worklload of the unit had increased
manhifolds as a result of additional role assigned to the
unit in Counter Insurgency Operations. The dependent unit

~ are spread in vast areas (768 km x 700 km) and are located
in remote areas of Upper Assam and Arunachal Pradesh. As a

result, lots of difficulties were being faced by the unit

|

LL.B.

in Ahmed

M.A. B.Sc
ntral Govt. Standing Counsel

Guwahatj Bench (CAT)

Addl. Ce
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in providing effective services due +to sho rtage of A gog
[ .‘Jm
L
manpower, S q(—:'g
5558
5 O
That, accordingly, a case was projected by unit® I
] <

to Headquarters 2 Mountain Division, the immediate superior
formation, to accord sanction to employ porters/labourers
on daily wages on as required basis to tide over the
additional workload of non routine nature. The formation
headquarters had accorded sanction to this unit for opening
of supply and services imprest Account Budget Head 165 (F)
wef 15 Sep 97 for employment civilian labourers and porters

for the maintenance of troops and performing tasks of non

)

A A s s A

AL - mﬁ‘autﬂm% nature on daily wages.
Ce;)trai AGIDIDIs &LV Tiibunsl

wggigqgfnp That, the émployment of labourers depended on the

e w;1@ilability/allotment of funds under Budget Head 105 (F)

w(g,a wahati Bench

0" the wunit from 1local formation Headquarters and

additional workload of non routine nature. The payment to
the labourers was made by the CDA at the end of the month,
The funds under supply and Services Imprest Account (Budget
Head 165 F) is meant for employment of porter

(labourers/CHT/Ponnies) .

That, the process of selection of 1labourers on
daily wages started on receipt of the sanction. The names
of the candidates were obtained from District Employment
Exchange, Dibrugarh. A board of officers was convened to
assess the suitability of the candidates and recommended
names for employment as 1labourers on daily wages (Nerric

rates). The board Officers selected the candidates after

|4



File in Court on___ %
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conducting the following tests and recommended their § 3_
O ok
. . <0y
employment on daily wages (nerric rates):- ol gz
(i) 100 Mtr run ALt PRA AL
' Central ¢« .. a.ve Tribunal | 'U“igﬁ

. ' o <5 3

2 I

(ii) push ups e e e g2g2

> } . _";‘ [ &)

o o

(iii) Weight lifting 40 kgs. Tt v L% = 3

Guwenue wonon

That, as per the nature of work content, theée
labourers were employed only to ;;érfom the task of non
routine nature which are of casual or seasonal or of
intermittent nature like clearance of grass to avoid fire
risk during summer and also for monsoon stocking of
detachments located across river Brahmputra and river
Lohit. Accordingly, they were paid for the actual No. of
days they were employed for at the end of the month, out of
Supply and Ser'vices“_ imprest Account (Budget head 105 F},

allotted by the formation Headquarters,

PARAWISE COMMENTS: -

2. That, with regard to the statements made 1in

~paragraph 4.1, 4.2, 4.3 and 4.9 of the application, the

answering respondents do not admit anything contrary to the

records of the case and the applicants are put to the

strictest proof thereof,

3. That with regard to the statements made 1in
pa rag faphs 4.4 of the application, the answering
respondents beg to submit that paragraph 3 of the
appointment letter number 270563/Civ/Est dated 01 Dec 97

(Copy annexed here to as annexure 1) clearly indicate that

\ |+

s
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5
the payment was to be made for the number of days the 'Fé g_
individual was actually employed and they were all paid as ﬁg%?
per their attendance, There has never been any(;g;;‘i? 8
representation or compliant on that account. Appointment of %Z%
waiting list candidates was done purely on the additional ;3 §.C
<

workload of non load of non routine nature during that

period Since there was more work, additional 1labourers

unai

called from the waiting 1list maintained for that

That with regard to the statements made in
paragraphs 4.5 of the application, the answering
respondents beg to state that the contention of the
applicants is not true, The applicants were selected to be
employed on daily wages (at Nerric rates) and payment was
to be made for only those days on which they were called
for work. Hence, the contention of rendering continuoué
service without interruption is not correct., As stated
above, the units dependent on 2 Mountain Division Ordnance
Unit | were deployed/redeployed in Counter Insurgency
Operations in wupper Assam & Arunachal Pradesh, This
resulted in increased workload which required employment of
additional labourers for maintenance of the troops. As per
nature of work and requirement of the work force, some of
these applicants were called for undertaking the additional
tasks, they were paid as per their attendance for actual

number of days they were physically employed and they had

L

never lodged any complaints,
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From April - April, the applicants were called
for work only when necessity of their employment arose. :é

Le¢]
They were all paid on daily wages as per the attendance Asws

Q

<

s

gl

register. As such, the contention of the applicants is not =
g5:

correct that the applicants worked for more number of days ° f?‘
= 3

<

where as the attendance was marked for only 19 days by the
management otherwise the applicants would have certainly

lodged complaints on this issue, which they never did.

The applicants were not granted temporary status

as there was no provision. As per Adjutant General's

Branch, Army Headquarters, New Delhi letter number

- 15225%0rg 5 4(Civ)(a) dated 29 Jan 98 (copy annexed here to

AR n'r“*‘ AR
é;;QxAum anWQS‘aﬁanure 1I), granting of temporary status to the casual

-‘grra:ﬂébOUVE's was a one time affair and it was applicable in

wwmﬁﬁ JW%%Spect of those casual employees who were in service on
the date of notification of the scheme i.e. 10 Sep 1993 and

had rendered one year of continuous service with 240 or 206

days as the case may be on that date. Hence, the conferring
of temporary status to the applicants is not applicable

even if they were employed subsequently.

5. That with regard to the statements made in
paragraph 4.6 of the application, the answering respondents

beg to submit that as the regular troops were being made

available for additional tasks, the necessity of the

porters was stopped and the applicants were not employed

|

thereafter.
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The requisition for sponsoring of additional

persons for employment as po r'ters/c_asual labourers by the -

establishment o‘f 2 Mountain Division Ordnance unit was
forwarded to the District Employment Exchange, Dibrugarh on
22 Jan 2001, In the meantime, the necessity of employing
these porters/casual labourers was reviewed and since the

necessity was not felt, the process was discontinued.

6. That with regard to the statements made in
paragraph 4.7 of the application, the answering respondents

beg to submit that during this period, the regular troops

Motin Ud-Din Ahmed

M.A., B.Sc., LL.B.
Addl. Centrai Gavt, Sa~ding Counsael

- Bap - -

(oI

. PR L ade available for the extra work. Since the combatant
%—f‘q Gy Ia=

anve Titbusa
Central Acmunistial DO

Af(

1¢F LB economlical to the state, the unit management decided to .

-wﬁS
2hop e loyment of the porters in: future,

r was readily available and it proved to be more

mraﬁ"‘ “‘T
(_-, o d

7. That with regard to the. statements made in
paragraph 4.8 of the application, the answering respondents
beg to submit that as per the records none of the
applicants has rendered 240 days continhuous service. As per
court order of 25" February 2604 in 0.A.No.94 of 2003 (copy
annexed hereto as annexure III), the court ha; clearly
stated that this scheme of granting temporary status was a

one time scheme applicable to those who join prior to 1993.

8. That with regard to the statements made in

paragraphs 4.108, 4.11 to 4.14 of the application, the

L
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answering respondents beg to submit that as per the court
order of 25" February 2004 following emerged: é

(a) Case of the applicants to be considered subject

to the eligibility criteria,

(b) Eligibility criteris spelt out was:

& 5?2?1 o fe st <o (i) Sponsorship through employment exchange

Central Acmiuist.a.ive Tribuual
1 8FCRILNT (11) Completion of 286/240 days of continuous

u-rygﬁﬁ . 749E  sérvice in two consecutive years without break.
Gaw hati Bench

The case was considered in depth and relevant

documents were perused and following emerged:-
(a) Applicants were sponsored by employment exchange

(b) Not even a single applicant has completed 240
days of continuous service in two consecutive years. All

applicants have break in service.

S, That with regard to the statements made in
paragraph 4,15 of the application, the answering
respondents beg to submit that the advertisement for
recruitment was published however no recruitment was
conducted in thié reganrd this  office letter
No.270563/PC/Civ/Est dated 01 March 2005 (copy of 1letter

here is annexed as annexure 1IV).

10, That with regard to the statements made in

paragraphs 4.16 and 4.17 of the application, the answering

|

M.A., B.Sc., LL.B.
Addl. Central Govt. Standing Counsej

Motin Ud-Dxn Ahmed

o

Guwahati Bench (CAT)
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respondents beg to submit that this unit has conducted

I?i/nQAhmed

M.A., B.Sc., LL.B.
Add!. Central Govt. Standing Counsel

recruitment of Firemen and Mazdoor during the year 2006 an

~

2007 after giving wide publicity through leading and loca
newspapers. However the applicants did not appear for the

recruitment,

Further, it 1is settled 1law that completion of
248/206 days in a year may not itself be a ground for
Regularization, since they were not appointed with the
extant rules and the regularization cannot be a mode of

appointment and attempt to induct an employee without

BT L T TR O S Uy

ar;"f 5., e ol

Central Acdministranve

16FCRI

tb‘%‘t“&;::tng the procedure would be a back door appointment,
11dund

which Hoes not have any legal sanction. The applicants were

g =€amqs;;g'c hqiding any post. But the applicants could have been

A Guwuoheti Bem&'&nsidL

red alongwith other candidates who had

appeared/participated during the year 2006 and 20087 as
stated above, if necessary, relaxing the age bar to the
extent they had worked with the respondents but the
applicants avoided the duly conducted recruitment process,
the reason bhest known to them only. It is pertinent to
mention here that, while offering public employment or any
appointment, it must comply with the constitutional and
statutory requirements and/or must be made in terms of the

existing rules.

11. That with regard to the statements made in
paragraph 4.18 of the application, the answering
respondents beg to submit that in view of the clarification

issued on various 1issues above, the contention of the

|4

4

~ Guwahati Bench (CAT)

Motin Ud-
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applicants is incorrect and baseless and may not be agreed g:‘lgg
8828
to. éﬁgﬁég
< g
nE§§
12, That with regard to the statements made in 3 §
s 3
<

paragraph 5.1 of the application, the answering respondents
beg to submit that the provision for grant of temporary
status to the applicants does not exist as per Adjutant
General's Branch. Army Headquarters letter No.15225/0rg 4
{Civ) dated 29 Jan 98 (refer annexure 1II). Granting of
temporary status to the casual 1labourers was a one time
affair and it was applicable in respect of those casual
labourers who were in service on that date of notification

of the scheme i.e. 18 Sep 1993 and had rendered one yeér of

e syrafis «GOREAnuous service with 240 or 206 days as the case may be

Central Administrative Tiiburnal
on that day. Hence, it is very clear that conferring of

ol B
18FLE temporjary status to the applicants is not applicable even
qITETEY 7413918 |
Guve. kot buer.chf thﬁy were employed subsequently., As per court order

issued on 25" Feb 2004 (refer annexure III) on application
No.984/2003 it has been clearly stated that respondents are
directed to consider the case of the applicants subject to
fulfilling of eligibility criteria as per DOPT OM dated 07
Jun 88. As per the court order of 25" Feb 2064 following

emerged:

(1) Case of applicants to be considered subject to

the eligibility criteria.

(13) Eligibility criteria spelt out was

(aa) Sponsorship through employment exchange

»
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Court Officer. ;

i1

(ab) Completion of 206/240 days of continuous

d

M.A., B.Sc., LL.B.
Addl. Central Govt. Standing Counsel

service in two consecutive years without break.
The case was considered in depth and relevant

documents were perused and folldwing emerged:

(1) Applicants were sponsorship by  employment

exchange.

SR st m‘“‘"‘J(ffd) Not even a single applicant has completed 240

Central Auminisirative Tributial

18FE8 20

q1ETet Farqely
Guwashati Berich J

days of continuous service in two consecutive years.

All applicants have break in service,

Based on the court order issued on 25% Feb 2004
speaking order No.276101/PC/X/HQ dated 30 November 2084 was
issued to the applicant. Copy of speaking order dated 30

November 2004 is annexed hereto as Annexure V.

13, That with regard to the statements made in
paragraphs 5.2 of the application, the answering
respondents beg to submit that in the speaking order dated
36 November 2004 it was clearly intimated that none of the
applicants meet the eligibility criteria of 240 days of
continuous service in two consecutive years, All applicants

have a break in service.

14. That with regard to the statements made in
paragraphs 5.3 of the application, the answering
respondents beg to submit that the speaking order was

issued on the facts of the lights and solid and sufficient

|

Ahmed
»
Guwahati Bench (CAT) N7

Motin Ud-
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reasons had been given in the order. Hence there is no . %:

2]

Pdzs

violation of article 14 of the constitution of India. gs5s

o 8°

o

=

15. That with regard to the statements made in
paragraph 5.4 of the application, the answering respondents
beg to submit that the respondents authority has taken
steps within the existing Rule position/policy of the
Government and has not violated article 21 of the

constitution of India.

16. The application is devoid of any merit in the eye
of law and as such liable to be dismissed for the ends of

justice and equity.

. M
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1, Col 3k Wehri, zﬁommndx«@j fj}hczzy \
8 _Mountasn DIEM Ondhance _Unk ¢/ 099D

being duly authorized and competent to sign this
verification, do hereby solemn‘ty' affirm and verify that

the statements made in Paras |l %, (¢ )12 are true to

my knowledge, belief and information and those made in

Paras 9 are derived from the records/facts

etc, and the rest are humble submissions before the

Hon'ble Court and I have not suppressed any material

facts.

. LA

CHACEE LTS R N— | DEPONENT

Central Admicistrative Tribunal

p 18FTRene

LIS CAIEDS DUEPS

Guwahsati Bench
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" APPOINTMENT LETTER

»mlgm;;” {ou have beou selected for cmployment

post of Casual Labour on Daily Wages (Merric ¥

;Rs\'40.80 per day.

Your employmenl is  Lor

which you are presenlL al Lhe Liwme of morning

the worlking

s lerLng

G

to yhc
ates) @

(

N

{
day on

\
\

(0800 hrs) and your SCrvices commence. from 02 Doocanbor,

1997,

3. Payment will be made in

Lhe first week of the

LOllOWLHg monLh onl for the number of days

acLualLy employed in the pLOVLOUS

TP

.4.. e cmployment  is

verification.

\%‘ﬂf( sarefs ,&{g%ﬁ
Central: Admunietsalive Tribunsl
Md%méfﬂﬁ@ﬁﬁ

E «ymm*ﬁxﬁmwm

Xy

month

- subject o

{
sd/~ Illegible
(VK Sharma)
Ccl

you wWare .

(O] e

Commanding Officer H;?-

CCond.
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CLARLFLGATION = GRANT OF TEMPORARY SEATUS AND
REGULARTZATTON SCHEME FOR_CASUAT._1LAROUR

4

' 4

Grant &f Temporary &tatus and Regularisation Schome
cireulated { by the bepti.  Of Doy sonmel andd Traind ng
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|
GU YAHATI BENCH.{
ogiginax Application No. 94 of 2003. |

1 1
. Order ,: This the 25th Day of February,2004.

1 Sﬁi Shanker Raju, Judicial Member.

Sri K.V.Prahladan,Adninistrative Member.
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5. The respondents on the other hand'|§

opposad the contention and has atated that
was not in engagement and as per the decisio
Court in Mohal Pal (supra’) their claim for reg
Qam rightly rejected.

6. We have carefnlly considered tha rival cdnf
of thé parties and perused the materials on ;ecord@
Mohal&}ai'a case DQPr instructions dated 10.5.93 was '
obaP ed to be one time, those who were not in engaqemenw

‘ b

on 1.!.93 wé¥etnot eligible for connideratjon.luowever, ui“
clauqe 10 of the DOPT scheme clearly provides that in xin; !
futur% the engagement of casual workers shall be done asp
per guﬁdelines of DOPT contalned in O.M. dated 7.6.1988.
7. } As per the aforesald 0.M. working period of two
Years {in two aonmecutive 206/240 days and sponsorship
through Employment Exchange was ellglbility criceria.
Accordiingly the claim of the applicant for considerationi
under DO%T scheme o? 10.9.93 being one time scheme and t$e
waé he was not in engagement on 1.9.93 cannot be f
ed. However, in the light of DOPT circular dated

+$8 the respondents are directed to conasider the

£ the applicants subject to their eligibility
la on fulfilling the eligibility condition for
r&guiaﬁ;sation as per qopT O.M. dated 7.6.88.,

| O.A. stands di%posed of %ccordingiy.
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